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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

SB/DB

REPORT ON THE SCRUTINY OF APPLICATION

OlaryNc.

Prsssnta'tlori'
Presented By :

Applicant (s)
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Nature of grievance : .. Vfpil
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Is the application is in the proper form? ( PROFORMA / COnPILftTiON )
(three complete sets in paper book form
in two compilations).

Z • Whether name, description and address of
all the parties been furnished in the \
GaliS© ti'CiG?

3.fa) Had the application been duly signed and ( SIGNED / VER±FIED j
verified ? :

(b) Have the copies been duly signed?

(c) Have sufficient number of copies of the^-
application been filed?

4. Whether all the necessary parties are impleaded^^,
5. Whether English translation of documents in a

language other than English or Hindi been filed

5.(a) Is the application in time '
( See Section 21 ) ! '

(b) Is MA for condonation of delay filed ?

7, - Has the Vakalatnama/Memo of appearance/OOfyt*;^
authorisation been filed ? '

8, Is the application maintainable ? u/s g/u/s 14, u/s 18
(u/s 2,14,18 or U/R 6 etc). U/R 6, PT u/s, 25 file

9. Is the application accompanied by IPG/DD
for RS. -50/- ?

10. Has the impugned orders original/duly LEGIBLE/ATTESTED
attested legible copy been filed ?
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Have legible- copies-of the annexure duly LEGIBL^'ATTESl
attested been filed ?

I j.

14.

iO.

I'D.

Has the index of documents been filed
and pagination done properly ?

Has the applicant exhausted all
available remedies ?

Have the' declaration as required
by item 7 of Form-I been made ? \y^

- i L ED/PAGINATION

17

Have required number of envelopes
(file size) bearing.full address
of the respondents been filed ?

(a) Whether the reliefs sought for
arise. out of single cause of
action ?

(b) Whether any interim relief is N
prayed for ? !''

/

In case an MA for condonation of
delay is filed., is it supported
by an affidavit of applicant ?

Whether this case can be heard by
Single Bench ?

3 can be heard by

Tp
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19 Any other point ?

20, Result of the scrutiny with initial
of the Scrutiny Clerk,

The application is in order and may be registered and listed beiore
the Court for .admission/orders on;

fa) MA for joining - U/R (5) (a) / 4 (5) ib)
(b) MA U/R 6 of CAT Procedure Rules, 1987
(c) PT u/s 25 under At Act ^
(d) MA for condonation of Delay;

OR

The application has not been found in order in respect at Item No(s)
mentioned below ;

■fa) Item Mos, J h ' -
fb) Application is not on prescnoeo size or_^papt=r.
(c) MA U/R 4(5)(a) / 4(5)(b). has not been n lea, _Application /counsel has not signed each page of one

application/documents,
(e) MA U/R 6 has not been filed.

The application might be returned-to the applicant for rectification
of the defects within 7 days.
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M tl&@ High Court of Delhi at New Delhi

To,
The Deputy Registrar,
Delhi High Court of Delhi,
New Delhi.

Case

S.:N-'.

VERSUS

.Plaintiff/Appellant/Petitioner

L/OO/l.. rT .X. Defendent/Respondent

Date of Hearing or decision if any.

Deci^ed-tJff. fj.

Sir,

h.

I  /I

^4 '

■4
A Af/

A/
The counsel for the

request that he may kindly be allowed for inspection of the file of the case noted

above on payment of usual court fee which is affixed on this application. The

required record be available to me on .\.\..l.\..^..\..O...t)....

NEW DELHI

. '.^■ouilULj lAAhA:.

.Ca■9

LG-25, Thapar Chamber-ll,
Kilokari, Ring Road,
0pp. Kalindi Colony,

.  . New Delhi-110014
Dated : 1 0 UC)1 (O) 26348392, (M) 9811232930

Yours Faithfull:

K
SUDHIR Kl/MAR:SHARMAi

USHA SHARMA
Advocates

For The Petitioner
Respondent
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APPLICATION UNDER SECTION 19 OF

TtlE ADMINISTRATIVE TRIBUNALS ACT, 1985

nTLEOFTHECASE: S.N.PANIGRAHI VS. UNION OF mDIA

INDEX

SI. No. Description of documents relied upon JgeNo.

1. Apj;,,cation \ 1-4

2. A-1, Aadesh nK 104/98 dated 08.09.1998 -TerminatiomOraer 5

3. A-2, Representatum dated 28.10.1998 6

4. A-3, Representationd^ed 03.11.1998 7-8

5. A-4, DOPT communicalliaQ^dated 15.04.199§r 9

6. A-'), Forwarding letter of Plfes. 10-11
7. A-u, Office Memorandum dated&i<42.1998 12
8. A-7, .\ppeal dated 15.02.199^/""^ 13-14
9. A-8, DOPT regulations fprfd-hoc promotiolK^ 15-18

For use in "l(;thunal's Office ,
Date of filir <,■

Signature of the Applicant

Signature
for Registrar
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APPLICATION UNDER SECTION 19 01

THE administrative TRIBUNALS ACT, 1985

TITLE OF THE CASE: S.N.PANIGRAHI VS. UNION OF INDIA

INDEX

SI. No. Description of dptuttients relied upon Page No.

1. Application 1-6

2. A-1, Aadesh No. 104/98 dated 08.09.1998 -Termination Order 7

3. A-2, Representation dated ̂ 8.10.1998 8

4. A-3, Representation dated 03.11.1998 9-10

5. A-4, DOPT communication dated 15.04.1999 11

6. A-5i Forwarding letter of PIB 12-13

7. A-6, Office Memorandum dated 01.12.1998 14

8. A-7, Appeal dated 15.02,1999 15-16

9. A-8, DOPT rOgulationis for ad-hoc promotion 17-20

21rdQr'
9 —5^

f
For use in Tribunal's Office

Signature of the Applicant

Date of filing

Signature
for Registrar
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAt BENCH

S.N. PANIGRAHI APPLICANT

S/o PADMANABHA PANIGRAHI

214, LAKSHMIBAI NAGAR

NEW DELHl-110023

Vs.

UNION OF INDIA RESPONDENT

THROUGH THE SECRETARY

MINISTRY OF INFORMATION & BROADCASTING

SHASTRI BHAVAN, NEW DELHI-110001

DETAILS OF APPLICATION;

1. Particulars of the order against which the application is made :

Aadesh No. 104/98 - US dated 08.09.1998, passed by P.K.Varma, Under

Secretaiy, Ministry of Information & Broadcasting (A-1)

2. Jurisdiction of the Tribunal:

The applicant declares that the subject matter of the order against whiph he wants

redressal is within the jurisdiction of the Tribunal.

3. Limitation :

The applicant further declares that the application is within the limitation period

prescribed in Section 21 of the Administrative Tribunal Act, 1985.

4. Facts of the case :

a) That the applicant's ad-hoc promotion to Jimior Administrative Grade of IIS was

terminated on 08.09.1998 following his failure to qualify in the DPC for regular

promotion (A-1).



b) That no adverse entry whatsoever in the ACRs has been communicated to the

applicant for the period beginning 16.12.1989 till date.

c) That while applicant's ad-hoc promotion was terminated^ his juniors numbering

thirteen were allowed to continue in higher posts in ad-hoc capacity.

d) That the applicant repeatedly pointed out to the Ministry beginning 28.10.1998 of

their violation of the DOPT regulations and standard practice of the Ministry of

not demoting pfficers after failure to succeed in the DPC (A-2 & A-3).

e) That the DOPT itself asked for the Ministry's immediate comments in the matter

twice, first in Febru^ 1999 and again in April, but the Ministry is yet to respond

to the DOPT, Department of Personnel and Training, the nodal department

dealing with the matters relating serving personnel of GOT The DOPT

communication dated IS**" April is at A-4. The Ministry also did not forward a

reminder in this regard to the DOPT (A-5).

Q That in spite of the applicant's all earnest efforts the Ministry persisted in its

misdirected action of breaking the GOI rules and regulations in terminating his

ad-hoc promotion, though it had ample opportunity to retrace its step. Apparently

vanity prevented the Ministry in admitting and correcting its own wrongfiil and

illegal act.

g) That this has resulted in unwarranted, avoidable and unjustified suffering,

harassment, humiliation and mental agony of the applicant.

h) That this has illegally deprived the applicant of

1). experience of working in a higher post

2). higher pay, perks ̂ d allowances

^jtvrV'



i) That this illegal action of the Ministry has immensely humiliated the applicant in

compellihg him to report to his juniors, who were holding the DPIO(SS) post in

PIB.

5. Grounds for relief with legal provisions :

The applicant begs to file this original application on the following amongst other

grolinds:

a) That in reply to the applicant's representation against termination of ad-hoc

promotion, dated 3.11.98 (A-3), the Ministry in M reply dated 1.12.98 (A-6)

^  stated that " Since the Commission did not find him fit for prornotion, he was

reverted to his substantive post."

b) The Ministry did not reply to the applicant's appeal dated 15.2.1999 (A-7) against

its OM dated 1.12.98 (A-6).

c) That the criteria for ad-hoc promotion is "seniority-cum-fitness". The DOPT

circular (OM No. 28036/8/87- Estt. (D) dt. 30.3.1988) provides;

'where ad-hoc appointment is by promotion of the officer in the feeder grade,

it may be done on the basis of seniorityrcum-fitriess basis even >vl^re

j  promotion is by selection method'(A-8).

d) That the rule for reversion is - last come first go - " the juniortnost candidate

being reyerted first" (A-8).

6. Details of the remedies exhausted ;
/

The applicant declares that he has availed of all the remedies available to him

Under the relevant service rules etc.

TIT'-
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7. Matters not previously filed or pending with any other court:

The applicant further declares that he had not previously filed any Application, writ

petition or suit regarding the matter in respect of which this application has been

made, before any court or any other Bench 6f the Tribunal nor any such

application, writ petition or suit is pending before any of them.

8. Reliefs sought;

In view of the facts mentioned in para 6 above the applicant prays for the

following reliefs:

^  a) That this OA be allowed with costs.

b) That Aadesh No. 104/98-nS dated 08.09.1998 be quashed as illegal, bad in law

and null and void and status quo ante be restored. All consequential benefits of

arrears of pay, perks and allowances with 12% of interest be paid.

c) That exemplary compensatory damages be ordered to be paid by the respondent to

the applicant fpr causing unjustified suffering, harassment, huniiliation and mental

agony to the applicant; so as to deter the respondent from repeating such illegal

acts in fiiture. The applicant leaves the quantum of damages to the discretion of

>  the Hon'ble Tribunal.

9. Interim order, if any, prayed for; None

10. Particulars of postal order filed in respect of the application fee : No.2G 107463

Date stamped 9.8.00, Shastri Bhayan Post Office, New Delhi
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11. List of enclosures ;

1. Aadesh No. 104/98-nS dated G8.09.1998

2. Representation dated 28.10.1998

3. Representation dated 03.11.1998

4. DOPT communication dated 15.04.1999

5. Forwarding letter of FIB dated 06.04.1999

6. Office Memorandum dated 01.12.1998

7. Appeal dated 15.2.1999

8. DOPT circulars on ad-hoc appointment dated 30.03.1988, 30.04.1983 &

30.09.1983

VERIFICATION

I, S.N.Panigrahi, S/o Padmanabha Panigrahi age 42 working as

Information Officer in the O/o Press Information Buearu, resident of New Delhi do

hereby verify th^t the contents of paras 1 to 11 are true to my personal knpwledge

and that I have not suppressed any material fact.

Date : 10.08.2000 ^ ̂
Place . New Delhi Signature of the applicant
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V  . r-A^r^ S* No. A-32013/2/97-IIS

Gavsmraant of India
Ministry of Information and Broadcasting

S. M KUMAR
ypfarnfiataoti Ufficfet

Press Intovojation Btiwau
Gcve cit inc»«, •.>!.« DbUu

New Dslhi, datsdi 08o09®199B

Aadnah No» 104/9B-II5

\

"US'

Th. Pr..id.nt ia P"""' 'J^ns

effect and^poat thera as ind-catao g
S.No. Namo of the officer Present

posting
New pasting

1. Shri Dholan Rom, Joint Director Information
DFP, Bhopal Officer, PID,

Kota

2, Sh. S.N. Panigrahi Chief Editor Copy ,
M/o Health 8. DAVP, NewDolhi
Family Welfare,
Govt. of India,
Nsvrf Delhi

T

O.K. VARMA )
under Secretary to the Govt. of India

Capy to;-
1. The officers concerned
2.

3.

4.

5.

6 •

I.

a.

RIO, Pia, Now Delhi
DG, DA\/P/DD(Admn.), DAVP, New Delhi
P£,AO (IRl-A), M/o IS.B. WC Building, N.w D.lhi
DFP, New D.lhi/Bh.p.l «ith . raqu..t to roli.v. tho offxcor.
with iraraodiata effect .
Dv. Soorotapy(Adon.). M/o H..lth 8. Fomiiy Wolfoi. with .poquost to roliova tha offioor immodiatoiy .
PIB, Kota

PS to JS(P)/" PA to Qir(P&A)/US(IIS) | ^ .p
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lA^^ ^-r HrS^-^<y-^ ^ ̂

A^fA^ The Secretary,
Ministry of Information & Broadcasting,
Government of India,
NEW DELHI: 110 QQl

Sub: In continuation of my representation in Hindi
S  against revertion dated 24-9-98

Sir ,

^  was- the topper of Indian Information Service
^  Group 'A', 1986 batch. My position in the seniority

list was at 56 of senior grade of the service-.
Since upto Sh. Sanjay Bhatnagar, position 60 in the
grade got their regular promotion to JAG, my
position in the seniority list should be just one or
two positions below Sh. Sanjay Bhatnagar depending
on Sh. D. Ram's revertion.

II. It seems, DPC considered my ACRs for the vears 92-
93, 93-94, 94-95, 95-96, 96-97 and found tL?" IL

'  not figure in select panel for the year 97-98 The
^ ̂ non-availabili tv o^ enough vacancieiT"

III. Some 20 officers and later on 11 officers have been
promoted on ad-hoc basis for the vacancies available
_for the year 98-99 for which ^ may be eligible.

. I

IV

V

My ACRs may be examined for ad-hoc promotion for the
Xea£ 98-99 and, if found fit , may be accommodated
among the officers promoted on ad-hoc basis at
Sl.No.2 just below Sh. Sanjay Bhatnagar.
Consequently the junior most officer promoted on
3Q-noc basis may have to be reverted.

Officers had been superceded earlier also. But thev
were never reverted to grade I from ad-hoc JAG.
Instead they were allowed to continue on ad-hoc JAG
till they were regularised in JAG.

VI. In view of above, I see no reason for my revertion
and I strongly object your Adesh No.104/98 dt 8-9-98
indicating my reversion. A speaking order
required, as to how 1 have been reverted and on what

Contd 2
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grounds, so that I may defend my interests. I
apprehend that two years' ACRs (95-96, 96-97) are
coming in my way as I have already represented to
Secretary vide my letter in Hindi dated 24-9-98. If
this is so the remarks below bench - mark may please
be communicated to me so that I may get those
expunged.

Yours faithfully.

New Delhi

Date: 3-11-98
S4j-
(8.N. Panigrahi)
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PRESS IMFORmTION BUREAU

GOVERMKT OF INDIA

X. *****

ubjects- Termination of ad-hoc promotion
subsequent to DPC proceedings«

S. M KUMAR

Inform^'ttc n ("iifice?
ftc«8 l»fei-!Udt«in twfiiu
Xinvt 41 ^ .»

Ministry of IfflB may kindly find enclosed a
representation from Shri S.N. Panigrahi, Information
Officer^ Press Information Bureau, New Delhi regardii^
termination of ad-hoc promotion subsequent to DPC
proceedings for their consideration and necessary
action, '

End: As above.
( a.L, GUPTA )
Section Officer

Hin. of I&B (IIS Section)s
P.I.B.r.D.No.24/2/99-Adinn^i, datsti^

Copy to Shri S.N. Panigrahi, I.O., PIB,
New Delhi for information.

( R.Ii, GUPTA )
Section Officer
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The Secretary,
Ministry of Personnel, Public Grievances & Pensions,
New Delhi

(Through Proper Channel)

Sub: Termination of ad-hoc promotion subsequent to DPC proceedings

Sir,

Kindly refer to my representation dated l?"* Feb. 1999 on the subject mentioned
above. I am yet to get a reply from you regarding my submission, whether my reversion
from ad-hoc JAG to Grade-I of Indian Information Service is correct under the Rules

when my juniors are still continuing in JAG on ad-hoc basis. I requested to examine the
matter in the light of Para 4(iii) of OM No. 28036/8/87-Estt. (D) dated 30*'' March, 1988
on ad-hoc appointment issued by DOPT.

I shall be gratefiil if an early reply is sent to me.

Date: 6*^ April, 1999

Yours faithfully.

(S.N. Panigrahi)
Information Officer,

Press Information Bureau,
New Delhi

S. M .<: jmar
InformtTi n Officer

Pt^s Int .?t iiir Tfjop Buresu
Gtvc . t

■ »■



No.A.32013/2/97-IIS(I)
GOVERNMENT OF INDIA

MINISTRY OF INFORMATION & BROADCASTING

New Delhi, dated the 1®* December, 98

OFFICE MEMORANDUM

Subject; Representation against termination of ad-hoc promotion.

The undersigned is directed to refer to the representation dated
the 3"^ November , 98 from Shri S.N. Panigrahi Senior Grade Officer of IIS
Group 'A' on the above subject and to say that the promotion to JAG was
purely on ad-hoc basis and his promotion to JAG on regular basis was
dependent on the recommendations of DPC duly constituted for the purpose
by the Union Public Service Commission. Since the Commission did not
find him fit for promotion, he was reverted to his substantive iost.

(VUA
Under Secretary to the Goygnrmpni

Shri S.N. Panigrahi,
214, LaxamTBhaiTSlagarr""
New Delhi.

miA)
ofIndia

N : 1538 7930one

6

.  ̂ vv •
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'3rl Pramod Mahajan,
Hon'ble Minister of Information S Broadcasting,
Shastri" Bhavan,
New Delhi: 110 001

(THROUGH PROPER CHANNEL)

Sub: Appeal against O.M. No. A-32013/2/97-llS(1)
dated 1-12-1998,; regarding ad-hoc promotion to
J AG.

Sir ,

1  had represented to the Secretary on 24-9-98 and
3-1^-98 against the termination of my ad-hoc appointment
to the JAG. In response to the representation of 3-12-98
the Ministry's response is the above referred. OM, which is
unconvincing on the basis of . established rules and
regulations for ad-hoc promotion. Therefore,. 1 appeal you
to set aside the OM and the termination order No. 104/98-
IIS, dated.8-9-98 on the following grounds.

.  ( ̂  2.

1. The criteria for ad-hoc

seniority-cum-fitness .
promotion to JAG is

I  fulfil this criteria, as 1 had been promoted on
ad-hoc basis .

Regular promotion is altogether a different
matter. Reference in this regard is invited to
'ara.4 (iii) of DOPT OM No . 2 8 03 6/8/8 7-Es 11 . ( D}

appcrTtrtmeiiL whiuli provides

S. M.KUMAH where ad-hoc appointment is by promotion of the
lafornatto® Office? officer in the feeder grade, it may be done on

-  the basis of seniority-cum-fitness basis even

©elhi promotion is b;
'  is enclosed herewith)

Rress li' xorfltiatadn Btiueett ® ,
. .-...5,. rv!.,. Belhi Where promotion is by selection method'. (The OM

4. I am the second senior most officer in the senior
grade of the IIS.

5. My juniors up to Sri. A.K. Baruah position 79 in
the seniority list are officiating in the JAG.

6. The Ministry can't apply the regularisation
criteria to deprive me of ad-hoc promotion to
JAG.

7. If there are no vacancies, the junior most ad-hoc
promotees need to be reverted as per rules.

Con td....2/-
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jag even^W 1 t given ad-hoc appointment to
to ine ThL • reversion of an officer junior
Ho.,K. . rightful claim and if there 'is anvubt in this regard, the opinion of the Department nf
Personnel and Training may be obtained 0^™^ claim

Yours faithfully,

New Delhi rJ/
Dt: 15-2-99 ^^1

(S.N. Panigrahi )

#



Jases of probation of
sc, the result of review
jhe should be warned
/reversion to the post
be issued at least six

the official concerned
lay be emphasised that

Probation' and not

the new entrants.

i 16lh June, 1991. 1

(

g- M>
Hf-

Dr^'
(for.

S. .V; <'JMAR I
Inforir p . fficer ,

Press Mian EureaiXj
Cicvt lit ittft'd. Oell^ I

I

CHAPTER 19

AD HOC APPOINTMENTS/PROMOTIONS

(1) Revision of instructions on ad hoc appointments.—1. It has been
noted that appointments continue to be made on an ad hoc basis and pro
posals are being received for regularjsation of these appointments on the
grounds that the persons concerned have been working against these posts
for a long time. This has led to instances where Courts and Tribunals have
directed the Government to fix seniority after taking into consideration
the period of service rendered on an ad hoc basis. This unintended benefit
of ad hoc services has, therefore, been bestowed on a number of persons
whose ad hoc promotions have been made on seniority-cum-fitness, even
though the Recruitment Rules for the posts may have prescribed promo
tion by selection.

2. In view of the position explained above it has been decided that
the Ministries/Departments may not make any appointment on an ad hoc
basis including appointments by direct recruitment, promotion, transfer
on deputation, etc. The procedure to be followed in circumstances when
ad hoc appointments arc presently frequently being resorted to, is explained
below—

(0 Absence of Recruitment Rules.—Ad hoc appointments are fre
quently resorted to on the grounds that Recruitment Rules for the post
are in the process of being framed. In Department of Personnel and
Administrative Reforms, O.M. No. 39021/5/83-Estt. (B), dated the 9th
July, 1985, all Ministries/Departments have been advised that if there are
overriding compulsions for filling any Group 'A' or Group 'B' post in
the absence of Recruitment Rules, then they may make a reference to the
Union Public Service Commission (UPSC) for deciding the mode of
recruitment to that post. Further action to fill the post may be taken
according to the advice tendered by the UPSC.-Alb such appointments
will be treated as regular appointments. In the case of Groups 'C and
'D' posts which are outside the purview of UPSC, powers to frame Recruit
ment Rules without consulting the Department of Personnel and Train
ing have already been delegated to the Administrative Ministries vide tliis
Department's O.M. No. CD-14017/10/85-Estt. (RR), dated the 21st
March, 1985. Therefore, no appointment may be made to any post on
an ad hoc basis on the ground that no Recruitment Rules exist for the same.

(/O Revision of Recruitment Rules.—Ad hoc appointments are also
frequently resorted to on the ground that proposals are under considera
tion to amend the existing Recruitment Rules. The legal position in this
regard is that posts are to be filled as per eligibility conditions prescribed
in the rules in force at the time of occurrence of the vacancies unless amend
ed Recruitment Rules are brought into force with retrospective effect.

MA—13 ,
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examination become available), by the alter-
.e., by transfer on deputation,! etc.
where direct recruitment is the only method

.ecruitment Rules, Ministries/Departments
v/deO.M. No. 14017/8/84-Estt] (RR), dated

9(86, that the Rules may be amended to pro-
r on deputation as an sdternative method to
'acancies in the direct recruitment quota. In
ve not been amended the Ministries/Depart-
liteps to do so immediately so that the shor-
:andidates against the DR quota, may be met
lancies through transfer on deputation for

(v) Filling up of short-term vacancies.—Whenever short-term vacan
cies are caused by the regulai incumbents proceeding on leave for 45 days
or more, study leave, deputation, etc., of less than one year duration, they
may be filled by officers a'iailable on an approved panel. Such a panel
may be maintained taking into account not only the actual but also the
vacancies anticipated over a period of 12 months in accordance with me
existing instructions/holdihg DPCs. Wherever an officer is not available
on an approved panel the post may be kept vacant, as far as possible.

3. Cases where ad hocj. tTHCfc uu #ii/C

m: ad hoc basis. Such circum

(fl) Where there is*Y licit Liitit Id

appointments can be made.—U the prescrib
ed instructions and procedi.res are strictly adhered to, it may be seen that
there will be very few cases where appointments need to be made on an

"  ■ " ■ ■ 1 stances may be—

an injunction by a Court/Tribunal directing
that the post may not be filled on a regular basis and if the
fin^ judgment pf the Court/Tribunal is not expected early and
the post also cjannot be kept vacant.

(b) Where the DR'quota has not been filled and the Recruitment
■  ' Rules also do not provide for filling it up on transfer or deputa

tion :tempofarlyf atid the post cannot also be kept vacant.
vacancies due to regular incumbents being on
on, etc. and where the posts cannot be filled as

(c) In short-term
leave/deputat

M/

circumstances ad hoc ap
following conditions:

per para, (v) ibove and cannot also be kept vacant.
4 Conditions for making ad hoc appointments.—In such exceptioi^

pointments may be resorted to subject to the

(0 The total period for which the appointment/promotion may
be made on aji ad hoc basis, will be limited to one year only.
The practice (^f giving a break periodically and appointing the
same person ion ad hoc basis may not be permitted. In case
there are comlpulsions for extending any ad hoc appointment/
promotion beyond one year, the approval of the Department
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of Personnel and Training may be sought for at least two
months in advance before the expiry of the one year period.
If the approval of the Department of Personnel and Training
to the continuance of the ad hoc arrangements beyond one
year is not received before the expiry of the one year period,
the ad hoc appointment/promotion shall automatically cease
on the expiry of the one year term.

(/'O If the appointment proposed to be made on an ad hoc basis
involves the approval of the Appointments Committee of the
Cabinet, this may be obtained prior to the appointment/pro
motion being actually made.

(///) Where ad hoc appointment is by promotion of the officer in
the feeder grade, it may be done on the basis of seniority-cum-
fitness basis even where promotion is by selection method as
under—

id) Ad hoc promotions may be made only after proper screen
ing by the appointing authority of the records of the
officer.

ib) Only those officers who fulfil the eligibility conditions
prescribed in the recruitment rules should be considered
for ad hoc appointments. If, however, there are no eligi
ble officers, necessary relaxation should be obtained from
the competent authority in exceptional circumstances.

(c) The claims of Scheduled Castes and Scheduled Tribes in
ad hoc promotions shall be considered in accordance with
the guidelines contained in the Department of Personnel
and A.R., Office memorandum No. 36011/14/83-Estt.
(S.C.T.), dated 30-4-1983 and 30-9-1983.

(/v) Where ad hoc appointment by direct recruitment (which as
explained above should be very rare) is being done as a last
resort, it should be ensured that the persons appointed are
those nominated by the employment exchanges concerned and
they also fulfil the stipulations as to the educational qualifica
tions/experience and the upper age-limit prescribed in the

.  Recruitment Rules. Where the normal procedure for recruit
ment to a post is through, the employment exchange only, there
is no justification for resorting to ad hoc appointment.

(v) Where the appointing authority is not the Ministry, the Autho-
nty competent to approve ad hoc appointments may be decided
by the Administrative Ministries themselves. The competent
authority so authorised by the Ministry should be one level
higher than the appointing authority prescribed for that post.

P''^"^otions of officers whose cases are kept in sealed
covers.—Ad hoc promotions with respect to officers whose cases are kept
m a sealed cover in accordance with O.M. No. 22011/2/86-Estt. (A), dated
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12-1-1988, will, however, continue to betgoverned by these special instruc
tions idrder 5 fje/ow). Similarly^ ad hoc promotions of officers belong
ing to the Central Secretariat Service (CSS) to posts of Under Secretary/
Deputy Secretary under the Central Sta'ffing Scheme,-will continue to be
regulated by special instructions contained in O.M. No. 31/16/82-EO
(MM), dated 28-8-1983.

6. Review of ad hoc appointments/promotions.—All ad hoc appoint
ments including ad hoc promotions shall be reviewed on the basis of the
above guidelines. In exceptional circumstances, wherever such appoint
ments ̂ re required to be continued beyond the present term, the decision
thereon may be taken by the authority prescribed in para. (4) (v). However,
it may be noted that the continuance of |such ad hoc appointments, includ
ing ad hoc promotions, will be subject to the over-all restrictions of one
year from the date of issue of these instructions.

All Ministries/Departments are requested to take action in accordance
with the above-mentioned instructions in respect of both Secretariat as
well as non-Secretariat offices under them.

I., Dept. of Per. c&Trg., O.M. No. 28p36/8/87-Estt. (D), dated the 30lh March,
1988.

(2) Action to fill up posts to be taken well before vacancies occur.—
Prime Minister has noticed that in a number of cases appointments are
made (id hoc either because Recruitment Rules have not been finalised
or there has been delay in the filling up of the posts in a regular manner.
Prime Minister has, therefore, desired that Ministries/Departments should
take ajCtion to fill up the posts in good time before vacancies actually
occur in order to avoid ad hoc appointments. In case where there is un-
justifi ible delay, responsibility for the delay should be assigned and those
responsible should be suitably dealt with.

[ Ci.I., D.P. & A.R., O.M. No. 28036/2/77-EsU. (D), dated the 7th October, 1977. ]

(3) Consideration of claims of SC/ST Officers in ad hoc appoint
ments.—The following guidelines may be followed so as to ensure that
the claims of eligible officers belonging to Scheduled Castes/Scheduled
Tribes are also duly considered. '

GUIDELINES |
(1) Ad hoc promotions should be considered only against vacancies

in ex:ess of 45 days. i

(j2) Since in cases where reservation orders for Scheduled Castes and
Scheduled Tribes are applicable, all vacancies for periods in excess of 45
days are necessarily to be placed on the appropriate roster, the number
of vacancies falling to the share of SC and ST if the vacancies were to
be filled in on regular basis should first be identified.

p) Since ad hoc promotions are made on the basis of seniority-cum-
fitness, all the Scheduled Castes/Scheduled Tribes candidates covered in
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the relevant seniority list within the total number of such vacancies against
which the ad hoc promotions are to be made, shojild be considered m the
order of their general seniority as per the gradatjon list on the principle
of seniority-cum-fitness and if they are not adjudged unfit they should
all be promoted on ad hoc basis. |

(4) If, however, the number of SC/ST candidates found fit within
the rtmge of actual vacancies is less than the number of vacancies ideii-
tified as falling to their share if the vacancies were filled on a regular basis
vide (2) above, then additional SC/ST candidates to the extent required
should be located by going down the seniority list, but within 5 times the
number of vacancies being filled on a particular occasion, subject, of
course, to their eligibility and fitness. This procedure should be adopted
on every occasion on which ad hoc appointment is resorted to.

(5) All ad hoc appointees have to be replaced by regul^ incumbents
at the earliest opportunity. Accordingly when regular promotions are rnade
subsequently, reversion of the ad hoc appointees should take place strictly
in the reverse order of seniority—the juniormost candidate being reverted
first. No special concessions are to be given to SC/ST candidates at the
time of such reversion.

(6) It will be clear from what is stated above that there is no need
for maintaining any separate formal roster for dd hoc prbnibtions. The;
concept of de-reservation, carrying forward of the reservations, etc., will
also not be applicable in the case of ad hoc appointment. However, a sim
ple register called 'Ad hoc Promotions Register' may be maintained for
the different categories of posts for which ad hoc appointments are made
to facilitate a record being kept of the ad hoc appointments and for en
suring reversion in the proper order on regular promotions being made
to the posts in question; and

(7) For regular promotions when eventually made, the procedures and
instructions laid down in the Brochure for SC/ST will continue to apply.
[ G.I., M.H.A., D.P. & A.R., O.M. No. 3601 l/14/83-Estt. (SCT), dated the 30th April,

1983 and 30th September, 1983. ]

(4) Ad hoc appointment of Section Officers of the CSS as Under
Secretaries and equivalent posts.—Keeping in| view the pressing ̂ quire-
ments of various Ministries/Departments and the exigencies of public ser
vice it has been decided, in partial modification of the instructions con
tained in O.M., dated 28-9-1983, to permit the Ministries/Departments
to make ad hoc appointments to the posts of U.nder Secretaries/equivalent
from among the Section Officers of the Central Secretariat Service sub
ject to the following conditions;— |

(0 The ad hoc appointments would be' ordered on the basis strictly
of existing cadrewise seniority by the Ministries/Departments
controlling the Section Officers cadres.

(if) No officer who has not completed the requisite approved ser
vice of 8 years as Section Officers'
be appointed as ad hoc Under S

as on 1st July, 1989, would
^retary.

m

(Hi)

AD HOC appointments/promotions
199

The ad hoc appointments would be made purely as a tempomry
measure for a period not exceeding 3 months or until further
orders whkhever is earlier. In case it is proposed to continue
the ad hoc appointments beyond the
prior approval of this Departnient should be obtained well n
advance. i , ,v

and Others v. Shri Amrit Lai and Others.
The ad hoc appointments will not confer any right for tegalan^
sation of the same or for benefit such as seniority, etc on
a future date. Government reserves the nght to termina
ad hoc appointments without assignitig any reason or givi g
notice, etc., to the officers concerned.

(v") Officers appointed on ad hoc basis should be cleared from
vigilance angle. ., •» ui

2 the conditions mentioned above may be

(V

v.

1990.

[G.I.

. outlined below shall be followed in such cases-
1  (i) Where an appointment has been made purely on ad «oc bas

.o oS:
I  P„ any Mher c^cumstTnces has held the appotntment tot a

?eTt?e^S fh^'poThS'y hta^sSaX"^^^^^on a tegnlat
basis, when a dUciplinaiy procecdmE is initiated agamst him

(if) Where the appointment was required to be °Snurely for administrative reasons (other th^

on the ground that disciplinary proceeding has been initia
against him.

Appropriate action in such cases will be taken depending on the out-
:^g°iVd^PT.%^m"^o. 11012/9/86-Estt. (A), dated the 24th December, 1986. ]come
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : PRINCIPAL BENCH
NEW DELHI

O.A.N0. 1568/2000

IN THE MATTER OF

S.NPanigrahi Applicant

Vs

Union of India Respondent

COUNTER REPLY ON BEHALF OF THE RESPONDENT

The above named respondent beg to submit as hereundei"-

FACTS OF THE CASE IN BRIEF

1. The applicant is worldng as a Senior Grade Officer of Indian Information Service

Group 'A' and was promoted to the Junior Administrative Grade of IIS Group 'A'

vide Order dated 21.8.97 on ad hoc basis, till regular arrangements were made

(Annexure R-1). This ad hoc officiation was extended from time to time. The

Departmental Promotion Committee meeting (DPC) was held by the UPSC on 31st

March and U' April, 1998 to consider eligible candidates for regular promotion to the

Grade of JAG of US Group 'A'. The applicant was in the zone of consideration and

was duly considered by the DPC but was not recommended for promotion as he did

not meet the required bench mark of 'Very Good'. It is specifically submitted that as

per US Group 'A' Rules, 1987 (Annexure R-21, regular promotions to the Grade of

JAG of US Group 'A' are made by the method of selection i.e. seniority cum merit

basis. Ad hoc promotions are made on seniority cum fitness basis, as it is a short

term arrangement, till regular incumbents become available.

2. That, the applicant was not found fit for regular promotion by the DPC and,

therefore, was reverted to his substantive post of Senior Grade of US Group 'A' vide

Order dated 08.09.98 (Annexure R-3).
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3. That, the applicant preferred a representation dated 28.10.98 against the order of liis

reversion, which is annexed as Annexure-A-2 and a second representation dated

3.11.98 which is annexed as Annexure- A-3 . The representation dated 3.11.98 was

replied to by the Ministiy vide Office Memorandum dated 1.12.98 and a copy of

which is annexed herewith as Annexure R-4. Shii Panigrahi again represented to

Ministry of Personnel , Public Grievances and Pensions, vide letter dated 17.2.99

which was forwarded to ̂ /finistiy of I&B by them. Sliri Panigrahi sent a reminder

dated 6.4.1999 in the matter. In the meantime the respondent forwarded a proposal for

convening DPC for regular promotion to JAG of IIS Group 'A' to UPSC on

18.03.99. Shri Panigrahi was in the consideration zone. However, UPSC retumed the

proposal stating that the senioiity of officers of US Group 'A' might be revised first in

accordance with the judgement dated 13.04.99 of Hon'ble Supreme Court in SLPs

filed by the respondent challenging the judgement of Hon'ble CAT in cases of S.C.

Kacktwana & Others vs. UOI and V.K. Arora & Others vs. UOI (Annexure R-5). As

such, no promotion to JAG of US Group 'A', either regular or ad-hoc, could be made

in the year 1999. It is also submitted that the senioiity of Group 'A' officers of ns

has since been revised in accordance with the directions of Hon'ble Supreme Court

in the above mentioned SLPs. Consequently, a fi-esh proposal for convening a DPC

for promotion to JAG of US Group 'A' has been sent to UPSC on 21.07.2000. The

name of Shri Panigrahi figures in the consideration zone. The proposal is under the

consideration of UPSC.

4. On 5.4.1999 the applicant represented to the Honb'le President of hidia against the

termination of his ad hoc promotion to JAG of IIS Group 'A', a copy of which he

submitted to the Ministiy on 25.8.2000. His representation was disposed of by the

Ministiy ride CM dated 12.9.2000 (Annexure-R-6). The applicant has been

informed vide this Ministiy's said CM that his promotion to JAG had been purely on

ad hoc basis and his promotion to JAG on regular basis was dependent on the

recommendations of UPSC's DPC. He was also informed that he had been duly

considered for promotion to JAG of IIS Group 'A' by a DPC for promotion to JAG

held in UPSC in March-Apiil , 1998 and that the said DPC had not recommended

liim for promotion. As such, he was reverted back to his substantive post. The

applicant has also been informed that a proposal has been sent on 21.07.2000 to

...3
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UPSC for convening a DPC meeting for considering promotion to Junior

Administrative Grade of US Group 'A' and his name has been included in the

consideration zone. His request for ad hoc promotion to JAG of IIS Group 'A' could

not be considered earlier as the seniority of officers of ns Group 'A' was under

revision in compliance with Hon'ble Supreme Court order dated 13.4.99 in SLPs filed

by Union of India chahengmg the Hon'ble CAT's judgements in cases of S.C.

Kacktwana and others vs. UOI and V.K Arora and others vs. UOI. A proposal for

regular promotion to JAG of HS Group 'A' is now under the eonsideration of the

UPSC and it would not be possible to consider any ad hoc promotions to JAG at this

stage.

5. In the light of the facts contained above, the respondent submits that the OA

preferred by the applicant is misconceived and devoid of any merit and needs to be

dismissed.

PARA-WISE REPLY

Paras 1& 2 Matter of record.

Para 3 The application is barred by limitation under Section 21 of the

Administrative Tribimal Act, 1985, as cause of action, if any, would have

arisen on 01.12.98 when his representation was rejected. The application

has been filed in the middle of August, 2000, after expiry of one year- and as

such it is not maintainable .

Para 4

a-c) Matter of record.

d) The applicant's representations on reversion to Senior Grade of HS Group

'A' firom ad-hoc promotion to JAG of US Group 'A' were replied to vide this

Ministiy's OM dated 01.12.98 (Aimexure R-4), 22.03.99 and 12.09.2000.

As stated in paras in the brief facts above, there is no violation of DOP&T

regulations and practices.
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e) Matter of record. However, it is stated that DOP&T forwarded tlie

applicant's representation dated 17.02.99 to this Ministry for necessary

action. They ̂ ide their communication dated 15.04.99 (Aimexure A-4)

forwarded his reminder dated 06.04.99 and requested for this Ministry's

comments. His representations have been replied to by the respondent vide

OM dated 12.09.2000(Aimexure R-6).

f) Denied. The applicant was reverted to his substantive post since he was not

recommended for regular promotion to JAG of US Group 'A' by a DPC held

in March-April, 1998 in UPSC. There was no violation of rules and

regulations as his promotion to JAG was purely on ad-hoc basis and ad-hoc

promotion cannot be claimed as riglit.

g, h&i) Denied. There is no illegal action on the part of the respondent.

5. Grounds :

a) Matter of record.

b) Denied. The applicant was informed vide this Ministry's OMs dated

01.12.98, 22.03.99 and 12.09.2000 that he was reverted to his substantive

post of Senior Grade of US Group 'A' from ad-hoc promotion to JAG of IIS

Group 'A', as the DPC for regular promotion to the giade held in UPSC in

March-April, 1998 did not recommend him for regular promotion.

c) Matter of record. The DOP&T guidelines on ad-hoc promotion further

proA^de that ad-hoc promotions may be made only after proper screening by

the appointing authority of the records of the officers.

d) Matter of record. However, the respondent was reverted to his substantive

post of Senior Grade of US Group 'A' from ad-hoc promotion to JAG of US

Group 'A', since the DPC for regular promotion to the grade held in UPSC

in March-April, 1998 assessed Irim below tire requisite bench mark and did

not recommend him for promotion.
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6 & 7 Matter of record.

8. a) The OA is misconceived and devoid of any merit and is liable to be
dismissed with cost.

b) There is nothing illegal about Aadesh No. 104/98-nS dated 08.09.98 vide
which the applicant was reverted to his substantive post from the ad-hoc

oifficiation in JAG of US Group 'A'. The applicant's promotion to JAG of
US Group 'A' was purely on ad-hoc basis and the DPC for regular
promotion to JAG of US Group 'A' held in UPSC in March-April, 1998,
which duly considered him for regular promotion, did not recommend him

for promotion to JAG of US Group 'A', on their having assessed him below

the requisite bench mark. As such, the applicant was reverted.

c) There are no illegal acts on the part of the respondent. The applicant's

promotion to JAG of IIS Group 'A' was purely on ad-hoc basis and the DPC

for regular promotion to JAG of US Group 'A' held in UPSC in March-

April, 1998, which duly considered him for regular promotion, did not

recommend him for promotion to JAG of US Group 'A', on their haxdng

assessed him below the requisite bench mark. As such , the applicant was

reverted.

-V

9-11. Formal, need no reply.

FOR AND ON BEHAL?^? fS^ONDENT.fAS.HOK KUMAR)
Place: New Delhi

Dated: 6th October, 2000
Dsputy Socratary

COUNSEL FOR THE RESPONDENT

M , ....6
/f.
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VERIFICATION

I, Ashok Kumar, Deputy Secretaiy, Government of India, Ministiy of Information

and Broadcasting, New Delhi, do hereby verify that contents of brief facts and paras 1 to

11 of the counter reply as true and correct to my personal knowledge based on the official

records maintained and believed to be true.

Verified and signed on this 6th day of October, 2000.

^7

FOR AND ON BEHALF OF RESPONDENT

(stifle '
(ashq;'. KUMAR)

Dep'dW Secretary

GovU oi
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^'^olhi.
ph. A, Job Zachariahj-io, FIB,- " DPIOj PI3, Nevv DGihi,
Cochin.uocniju ;

\ Sh-. ,B.N. 'Sundaroswara, NE, DDK, JD,■ .DDK, .Bangaloro. , -
BanciaiorG. • - ■ '-•- - ■ >'- ■■ ■■ ■ ' ^

10.

12

14,

15.

Sh. J,ei Goual. Copy. Writer., , , , DPIO, MB, Now DelHp
■ D.WP, NEW Delhi. j:

Sh. S.N. Panigrahi, Qy. Director.JDy DFP, Jaipur. ; |
C/vlSiAIR, Ngv/ Delhi... , ,.,■ .■■ , i j

VMrnaT- • JD,- DOKj^GhGnnai \ i ; : '!oh. Joseph Chandra .Kumar, t iiiJii- ' j •, . : ;V
10, PIB, Chennai.. . • . , ^ :,; ;i
Sh. Joidoop Bhntnagar,, NB,
~  e O ■ Wpil pfc, DAtp^Ihi. !1|
Now Delhi.": ■

Sh/ ?.K;.TxipWth^/''i^V"NSD:vi<i^^^
New Delhi:"-- ^ ■ / ' ' ' / .
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V  Ataoaabad!"'--' ''^ Ataedabaa.
;  '®'; ■ ,: .'JD. DDk;.:^a,v^aoIW, l

N^^lofihi?-f ysO^Mn,aigf,:Editor, .Mlhistry
'qh :^?:^e9lth &:,FlV^NGW.D^lhj.wMiy S»p.# OsSi Ed i "t" rtTT ■ r JPO ''. • ; * ^
New Delhi.' ■ • '" ■ ■"• ■ * ' ■ ;^ ''Guvvvih^tii'. ' ' "

the officors^t'^'^Ly^claim^^^^^ anV-right on
the.p.ost. which would be filled th^oM?h>^+S°^"^
Service Commission on the basis nf rf '"
au»v'-constituted ^ - . .

.«.. . • •• •. ̂

Service Commi65ion'^on"thQ'^]basis^of°rp^; Union. Public -
>stltuted ,D^art.,.ental PromoUobTdSt.tl^"^ '

, e

"S* ; • appointment-of these ■ officpr- 4n T;\n^' - " '.ai?asis are subiect to tho ,r=.-n.- . ^^7-cero in JAG .on ad hoc^|upro». regaraintf.tf,„,i™|o?f?rol J ; :i
in the- Junio°%min?strative^Grade'^/^lB®^ ^7 ortiered ' i 'Group 'A' with immediate effort j! ' Senior Grade of US, . ,, { :
S. 'No. ' N.ame of the, offifcel: aPresent PdHin^
1.

2.

3.

~-J

'Hew
Sh, il.K. Jha- Iiaman, OFF
Haipur. • V. *

'UDiCp

•  -New •Posting " "
■  -i , " '"' ■ '■ ' ' ' ; ,'i

JD^ CMS^A.T^^. Hgw DeiHli-

Edi'fcor^ Publications
Division, New Dtilhis
lb, PIB, ,Coennai. ■'•• ,- • !

'  1 1

\  ■

.  'i-ir
y-:.s.

.  ■ t.. \i'! ;■• "".:•• •; •

Copy to '

t  ' •
^■. air°,?R^|t5Aia/; PG:D/IVP/ .Dir.| ;D^|pir,. CMGiAIR/^

■ • ■ ■ .: .- .H'i Piilihihn- •
'  • "■ • • ' ' • ■ o/• ;o- ii-» sjy •»•

*• i • H • -j*. ' *;d'li ■

i^: ! l!
■  ,; ■ Hi
"-Mil

■-O

SECRETAltY 'TO THE GOTHiSnt ' OF INDIA ' ^ i
■" TEL. Njd, 33a 79^0',

I  * • ■ . .. , , • !

■'■i i.: ! ';)-

^  : 1
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f' 6* • M/H&FW, Ngv/ Delhi, , '
I* palcutta/ Yojanaj, Bangalore

Chennni Bhubneshwar/-Bangalore/ Ahmedabad/
^io' npe' '^°'=hin/ ChGimai/ Srinagar/ Jainur
11^. ?&A6(IiiL))°M% ISB^AGCa CSuiyahatigs to JS(!f)/ pa to'Dix(P)/ US(iii5 Delhi^^i.
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I. TTR" nft^fT i^r ?n^--Zreq-4T ' i n-fe-rHWf«r 1. 7r^7?TfrR7, ̂ ^^?riT3'jfrr.,r Rr^-TT—
^  . p, , • ('Trrfrq- . ^ ?f'7Rrn)

3-^^KeTRT ;mrf:Tf^ f%ir ;;ri^q-j5^
WRTft^ ^ ̂  5rfEj^

—H^FT

[W. ^f. 4201l/l/s2-m.?tr^.tT?T.] .■
5T.- fT^r. ^Tw, tjT ?rr?^

ftiw ziK Tf firfer ^ ̂  ^ RFzrrfrjffjrf^r % ft-;f5f ^ vrpr ?r % ^ ft.
tszp jf qpreziT if tjRfFRr- ff I ' ^ ^ f^.'Tmtr ifRl% jfRrr? t?rr to;t htt^

fkm ir. 5fe ^Rfcr f%^zT 5r>zr% d^tRr €r tfrnf^rfert % ^rzrm^^rf - • - . '
.  ̂ ^ ^ ^ ?ipntr^r ?r:T^ ;tff | cfr

3.. ^ ^ ^ ^ ^ . , ■ .

New Delhi, the 18lh February, 1987
G.S.R. 153. In e.xcrcise of the ijovvcis conferrerl Iiv iTia

•  ntTr ,h 'f Constitution, the iSem hereSyj  makes the following rules, namely •
1. Short title and commencement : fll Thpc<» rnio..■  l^c^^dled tile Indian Information Service (Group 'A') rS

IlclSnY.t'te 'SSir "". .•"«> P»^:

SsS'"""" Service Com-'
(bj "controllinir iuiI[iori(y"-„iMn.s Ihc Govcrnmenl nF,„ ,1,0 Mi„i«,-y 0, I„for„,o,i„„ 'IjrB,ka!'.,

,(c) "departmental candidates" means officprc wi, u

.  ■ ■ '■'S'VVo'itjy

(d) Department Promotion Comniitiep" m».y
"  constituted _to_consirfpt- "l^nns a Com-

-:....i"S?FrmatMr;;ink::rjhyv;ygr4^g^^

ScSdSe
niinatio"n''consi.™rnl"'of

(s) "Government" means the Government of India;
(b) "Grade" means a grade of the Service;

''th'p"n!.HT^''^®" '" pgirlation to any grade means£ed nf pr°Tl"! srade ren->!f ?t! selection on a regular basis according
Senf^rf^fh^r term appoint-^r?ods'^ '' includes any period . or

caso"of"lL/'"°""'- 't'"fP"ses. Of seniority incase of those appointed at, the initial constiliilion;
(ii) during which an officer would have held a duty

\Mse not being available for holding such post;
0) "Schedule

■ rules:
means a schedule

Information(Gmtip A) constituted under rule 3

appended to these

Service.

'A'. .-—There shall"L ■'"" .^"formation Service Groupmation Service (GrSSp 'AD'coto the Service under rides 6 -ind 7 • I'nd ^if appointed•n the SC-vice shall be J^'Soup
SiTlfffich,ded°?^ :-n) The- designations, numbers scaler'nf'^ grades of the service, their

DepartmentI Office-wise on ibf w f brcak-up Ministry]these rules shall be as specified ^ f^^encement of
posts included in the partkuHr °

in to

-.f,v _. .<.^':^;^g5^«''^sg^?woverninent.
"deletions,to" the additions orn-^" deemed neces.sary^'S-c;^:';^^^";^ variotrs grades
mission, inchidc'^'f',"7hi sM-ke" *-'^"""'"'3''on with .he Com-
.mchided in .Schedule I or exclude V""'''";! "'o-ie
linclai^Sgimn^ a

tIn
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■ ', Jiii Cic,2^.i:iicnl ni:iy, in ciinsiilUition willi the Com-
.. iiT^^ppoiiu an clliccr whose posi is iiicliuicil in the
r.iee iimlcr sub-rule (4) to the upproprintc grade of the

^-;'-iee in a temporary capacity or in a substantive capacity,
-is ni:iy be deemed fit and fi.v his seniority in the grade after
taking into account coniintious regular service in the. analo
gous grtidc.

5. Members of the service ;—(I) The following persons
.shall bti the members of service—

(:t) persons appointed to duty posls tmdcr rtilc G;
■ and

fb) persons appointed to duly posts under sub-rule (5)
of rule 4 anj rule 7

(2) A person appointed under clause (a) of sub-rule (I)
.  shall, on, such tippoinlment, be deemed to be a member of

the service in the appropriate grade applicable to- him in
Schedule 1.

.  (3) A person tippointed- under clause (b) of strb-rule (1)
shall, on such appointment, be deemed to be a member of
the service in the appropritile grade ajjplicable to him in
Schedule 1 frpm the date of such appointnient,

6. Initial constitution of the service :—(1) All the otli-
cers ofV/hc Central Information Service holding posts on a
re.cular ba-sis-in the pay settles of Rs. 3()0()|-(fi.\cd) Rs. 2500-
2750, Rs, 2250-2500, Rs. 20()0-225l>, Rs. I5H0-2000, Rs, 1100-
IfiOO tmd Rs. 700-1300 shall, from the date of commencement
of these rules, become members of this service, in the respec
tive grades at ibe initial constitution stage and officers hold
ing posts in the pay scale of Rs, 1800-2000 and Rs. 1500-
I sot) on a regtihir basis shall also be deemed to have been
appointed to the posts in lite scale of Rs. 1500-2000 at the
initial constitution of this service and officers in the scale of
Rs. lSOO-2000 .shall he phiccd enbloc senior to those in the .
.scale of Rs. 1500-1800. their intcrse seniority in the two
.scales remaining the same.

(2) The regular continuous .service of officers referred to
in snb-riile (T) prior to their appointment to the service shall
count fpr the purpose of probation period, qualifying .ser
vice for prornolion, confirmation and pension in the service.

(31 To the e.stent, the controlling authority is not able to
fill the juithorlsed regular strength of various grades in the
.service in accordance with the provisions of. this rule, the •
^ame shall be filled in accordance with the prot isions of rule

(4) l!i,^('lii.s rule, the absence of a member other than the
Chairman or a ^Tcmbc^ of tiic Commi.s.sion. shall not jnvali-
datc (he proceedings of the Scleclioa Committee, provided '
that the member was duly invited but could not participate
m the deliberaalions of the DPC due to prc-occupation, in- ■
formation for which, will be invariably sent immediately in
WTKing. Provided fiirlher that the maiorily of the members
constituting the DPC are prc.sent in. the meeting.

T'Future maintenance of the service (I) Any vacancy ■
arising in any of be grades refetred to in schedule I after
the initial constitution of the service as provided in rule
(),_ shall be filled m the manner hereinafter provided under
this rule.-

, 9?, vacancies in the Junior Grade shallbe tilled by direct recruitment on the results of a combined
competitive examination conducted by the commission on
die basi.s of the _ educational. qualifications and age
limits as Specified in Schedule IT and any scheme of exami-
nation as may be notified by the Government in consulta
tion With .the commi-ssion front time to time;

vacancies shall be filled bv the ccntrollinc - -authonlv by promotion of Oificcns on the basis of selection
on merit and indudcd in a panel for the..said crade in the
du- of .seniority from the relevant field of promotion and '

the minimum qualify .service .as specified .Schedule nr.,
(.3) AppointmoiKs ifi Ihc service to posts in Senior r.n.te

or above .shall he made from amongst the officers in the
next lower grade with the minimum quaiifvine sen-Ice as

.:-mc%fied...m..^Schediile . TTf.. " " •

(4) The selection of oflicers for promotion shall he made
by selection on merit, except in the case of promotion to
the posts in Senior Grade and Junior Administrative Grade
(Selection Grtide) wiiich shall be filled iu the order of
senioiiiy subject to rejection, of the unlit, on the recornmcn-
ilalions of the Departmental Promotion Committee constituted'
in accoi-dance- with Schedule IV.

8. Probation ;—(1) Every officer on appointment to the
Service cither by direct rccniitment or by promotion in Junior
Grade shall be on probation for a period of two years ;

Provided liiat the controlling authority may extend - the
period of probation in accordance with the instructions issued
by Government frr^^i time to time.

Provided furilicr that any decision for extension of a
■ ~ probation period shall be taken ordinarily within eight

weeks aflci- liie expiry of the previous probationary period
.  and communicated :n writing to the concerned officer to

gether with the reasons for so doing -within the said period.

(2) On completion, of the period of probation or any
c.xtension thereof,, officers shall, if considered fit for perma
nent tippoinlment, be rctairrcd in their appointments on
regular basi.s and be confirmed in due course against the
available substantive vacancies^ a.s the case may be.

(3) If, during the period of probation or any extension
tlicicof, as the case may be, the Government is of the opi
nion that an ctriccr is not fit for permanent appointment,
the Government may discharge or revert the officer to the
post held by him prior to his iippointmont, in the service,
as the case may be,

(4) During the period of probation, or any extension
thereof, candidates may be required by Government to Under
go such courses of training and instructions and to pass
examinations and tests (including examinations in Flindi) as
the Government may deem fit, as a condition to satisfactory
completion of the probation.

(5) As regards other matters relating to probation, the
niember.s of the Service will be governed by the. instjnctions' .
issued by the Government in this regard from time to time.,

9. Seniority t-y-d) The relative .seniority of members of
.  the service appointed to any grade in accordance with.rule,
6 at the time of initial constitution of the service, shall be
governed by ihcir relative .seniority obtaining on the date of

,  commencement of these rules ;

Provided that if the seniority of any such member iiad .
not been .speciricallj .ieterniined on the said date the same
shall be as determined by the- Government in the Ministry of
Personnel. Public Grievances and Pensions,, bepartmeut of
Personnei and Training in, accordance with the rules appli
cable to members of the'similar services under the Govern- •
mcnt.

(2) All permanent officers included in the service under
. nile. 6 in any grade shall rank senior (o all officers subs-

■  tan.tively appointed to that grade subsequently and alT tem-
poiary officers included in the initial, constitution of the ■
service in_ any grade .shall rank senior to all temporary - offi- '
ccrs appointed to that grade subsequently.' ■

,, .T''® .seniority-of persons recruited to the service after
ii^i, con.sfifufiqn shall be determined in. accordaucewith the general mstrucfions issued by the Govenment in the
matter from lime . to time. .

(4) The seniority of officers appointed to th^ service in
sub-rule (5) of rule 4 shall be fixed in the ''

Hifliier from time to time.

(5)_ fn the cases not covered under siib-riile (I) to f4')
• seniority Of pei-sons .shall be dclermincd by the Government

111 consultation with the Comrnission.

term'-•o'nirnii''-'' tT, deputation, (including short- ..lenu ..oniract) .—The Gos-ernment may fill, in consultation

excec iinc^°o'o-''^n7''ih" •''"1' .smcle, a number of. posts notxcecuing 109,, of ([,g sanctioned strcnath of that "rade
by .ippointment on transfer on .deputation (includln<r short- - ■
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'U of officers l]nrl^»r tU^ " "'°fiS,?sSi„f£SSl ''I Cover,.

Autonomous Onrani.sjitinns Tlnfy^Jar* _1 '

a
So™ T. for doiofrom the operalitory or Autononioii

I?r qoalityioe sorvte?, J! S"1« "in. ro.,.Jar qualifying service as prcscrfbe'^rrn
iJ

on,
lliis rule.

ie respective grade for snch nv ■ ^ P^romolee o/llccrs for
?Pecify from tfme m L'" Government mayspecify from time to time Tiirno^'''s "l?„°°^='"'imcnt may
lalo account for determining the numb^- nf

promot.oa or by direct recr^dJl^ent. ^
.  JJ- Appoinlnicnl to (he scrvir'o • a ti"><= Service shall be made by the coni^J^l. Ta'thS'

f-itibiJity for ^erviPA .i —
concifdoas of se.rvicc •—fl) .India and other
V.CC -

»ii I'lo members ol II,c scr-
in (hc.sc ruic.s shall be the same as ,1 {'.'""yf"" 's made
'» .» b/lieers e, ''°'=

J3. Disqualification ;—No person,—
.  has cnicrcd into or conlncin ' •

•> person having a spot.sc iiWni;''or

"" mSS S-" «ito m-.  e%iWe for "ePOmtmSn, To'»5°o'f K'°p°„slf?"
a marriage is permis^bie''ul^er'Ihi"''. sbl'sfied, ihai such

iSe72s''.?iih"rStfV'"'''«^^respect ,to any cisass or category of persons.

■  vn/ion,s^''rc]fx.at]^:!^",vF'"^ "]■ '"^^^il alTcct rcsei--
quired to be provided fo^Mlm Sri '"{"f re-
dulcd Tribes, £.\-ServicL en ^^istes and the Schc-"f persons in accordancrwiih fhe 5" ^^tcgoricsGovernment from tit^Lre'S ff'^egarr"''
ficJSy rotSd'VSor issued tbcrciinder or Iw In .^hulaiions, or orders made
the service shall bo covcrncf! b"* n" 7' members oforders applicable to Sntrnl Civh q '''"'1
Eoneral. v-entraf Civil Services[posls hi

^e interprem(ion"'oV tidi nllL
Government tvho shall ̂ iedde the Mnic.
I9S: STr^endTd K"'"-'
'o Group 'A' posts'and ewe edlTv
repealed. " 'hese rule.s, are hereby

action mken''undc?d!e'3 ^ufeT'ihal7lf'"lbeen done or taken unde, thn r ' ''0 ^^o^med to . have
these rules. ' ® coirespondmg provisions of

SCHEDULE I

Name, HumberanJ s;:.|e of pay ofd , , . . ■ of rule] .
^  tbe vanou-; nr.nd.xc />r r„,l- , .SI- '' ■f"'"''''" J'tlormatlon Service .Group 'A")

No. 'rn.„iTotal sigiiatioNo. of
posts

a IVrimstry/ueparlmoui/Officc"
No. of
posts

J. Super-Time Grade (Rs. 3000/-fixed)"
"■ ^'^^^rAdraiuistrative Grade (•Lcvci-i)

2500-125/2 2 750)

3. Senior Administrative Grade /-Level Til
(Rs. 2250-125/2-2500)

4. duuior AJniuistrative Grade (Selection
Grade) (R,s. 2000-125/2-2250)

5. Junior Administrative Grade (Rs I5nn
60-1800-100-2000) '

priiidpa, I,ifp.-, om„,

■  oS' Burne,Ofiiccr
Director

Director

R'-5istra r 0 f Ncwspa pcrs
for fndia

(55 Chief Editor

Chief Editor (New)

Chief (iVfedia)

pirec,iiir^_ :
;v.vv\y;

•^ctorate of Advertising'andVisual Publicity
News Services Division .:
Publications Division rate
Direeiorate of Field Publicity
Central Nfonitoriiig Ceil
O nice o f the Rcgisi ra r 0 f Ncws
pa pers for India

20% of the posts in Junior Adminis
irativc Grade will be operated
m the Junior Administrative
Sradc (SciccthMi Grade)

Akashvani Group orjour>>gj,s
Directorate General ; Ail Jiidia
Radio

Publications Division
Ministry of Hcalih and Familv

Wei fa re

Directorate General, Doordars-
han

Ministry of Trenhl, and Familv
Welfare ■ '

2
1

I

I

-  -

Division 1

2;-2---

'•"-■T
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^-f

6. S:aior Grniio (Rs. Il00-50-[600j

-J,

DirectorI'ahlic Relations

Director (\fcdia)

Deputy Priiieipal Inrornin
Officer

Deputy Press Registrar

&liior-iii-Chicf

Joint Director

Special Correspondent

215 Assistant Press Registrar

Campaign Officer

Public Relations Officer

Deputy Director
Del i tor

JEditor (Collected works of
Mahatma Gandhi)

Copy Tester

Information Officer

News Editor

Regional Officer

Research Officer

Senior Coinmentatw Writer
■;

I ,

is

j

I'rcss Inlorniation lUircau

Ministry of Rural Reconstruc
tion

tion Press Information Bureau

Office of the Registrarof News
paper for Jndia

Sainik Samachar, Directorate
of Public Relations(Defence).
Ministry of Defence.

Directorate of file, Publicity J1
Publications Division ' 2

Directorate General ; All India J
Radio-Monitoring Service.

Directorate of Advertising and 4
Visual Publicity

News Services_Division, .Direc- 7
lorate Geireral; All India
Radio

Directorate of Public Relations I
(Defence) MinistD'of Defence

Research and Reference Division, J
News Services Division, Dir- 5

ectorate GenraJ: All India'■
Radio

Office of the Registrarof News- 1
papers for India

Directorate "of Advertising" 9
and Visual Publicity Ministry
ofHealhand Family Welft're 1

Directorate of Public Relations
(Defence) Ministry of Defence . J o

Ministry of Dome Affiiirs j
Central Reserve Police Force.

Directorate of Field Publicity
Publications Division . ^9 "
Sainik Smachar, Directorate of / 1
Public Relations (Defence),
Ministry of Defence.

Ministry of Labour j
PublicationsDivision " . j

. News Services Division Dircc- ' 9
torate General .- All India Radio '■"

Central Bureau of Investigation, I
Ministry of Home Affairs ,

1 rcss Information Bureau 45
News Services Division, Direc-

torate General ; All India Radio ■
Directorate General ;Doordar-'

slian

Directorate of Field Publiciiy
Press information Bureau
Dirctorate of Advertising and

Visual Publicity
Research and Rciercricc Division
films Division

25

14

I
9

..■M
<

•  /
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(2) (3) ;• (4)

7. Junior Grade (Rs. 700-1300) 195

Producer. (News-reel)

Senior Correspondent

-Special Correspondent

Talks Officers

Advertising Manager ■

Assistant Editor

A.ssistant Information Officer

Assistant News Editor

ec

Assistant Research Officer

News Reporter/Correspondent

■ Field Publicity. Officer/Assistant
■ Research Officer.

Inspector of Exhibition *

Films ,Division ... .

News Services Division Dircclo-

rate General: Ai liidia Radio

Publications Division

Directorate General :AllJnd/a

Radio

External Service Division, Di- ■

recto rate General : All India
Radio ■

■ publication Division

Publications. Division,

Njws Services Division

Press Information Bureau

News Services Division, Direc

torate General : All India

Radio.

^.-Directorate General Dopfdar-
shan

Researchand Reference Division'

News Services Division, Direc
torate General: All Jiidia

Radio

Directorate of Field Publicity

Directorate of Advertsing and .

visual Publicity

8.

' 3

.54

57

27

■ 5

28

SCHEDULE-.11

[Sec. rule 7(2)(;)[

Minimum educational qualifications and age limit for direct recruitment to posts in Group 'A' in Junior Grade included in the
Iniian Information Service Group *A'on the resultsof the Competitive Examination to be conducted by the Union Public Service
Commission. A candidate'shall possess: ' '' . .

(i) A degree o'f any university in corporated by an Act of the Centra lor State Legislature in India or other educational institututcs
established by an Act of Parliament or declared to be deemed as Universities under Section 3 of the University Grants
Commission Act, 1956 era foreign University approved by.Govt. from time to tiiuc or possess qualification which has been

'  recognised by the Govt. for the purpose.of admission to the iCxamination.

N )tc 1 : In exceptional cases, the Comnissionmiy treat a candidate not possessing any of theabovequalificationsascducationally "
.  qualified provided that the Commission is satisfied that he has passed e.xaminations conducted by other institutions,

the standard of which, in the opinion of the Commission, justilied'hisadmission to the Examination.

NDT3 2 : A cinli'Jate possessing professionaland technical qualifications whicharc recognised byGovt. as equivalent in pro
fessional and technical degree would also be eligible foradmission to the examination.'

(ti) .-Vltained the age of 21 years but must not have attained, the age of 26 years in the first day of August of the year in which the
examination is held, . '

SCHEDULE-Ul " . . "

•  [See sub-rules .(2). (3) and (4) of rule 7)](3)] .

. Method of recruitment, field of promotion and minimum qualifying service in the ne.xt lower grade for appointment of
officers on promotion to duty posts included iti the various grades of the Indian Information Service (Group 'A').

SI.

No.

1

Grade Method of recruhment Field of Selection the minimum

qualifying service, for promotion

3

l. Super-Time Grade By promotion failing which by iraiisferoii
. deputation (including short-term con
tract)

Officers of the Senior Admini.strative

Grade (Lcvel-T) failiiig which from
amongst ollieers in Senior Adminis
trative Grade (Level-ll) wiiii 2 ^'eal■'s
regular .service in the grade.
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2. Scr;:orAdmiiii5traiive Grade (Lcvel-I) By promotion.

3. Senior Admmiitrative Grade fLevel-Il) By promotion .

Officers, in tlte Senior AdministraiiNe
Grade (Levci-II) -

Officers in the Junior Administrative
Grade including the Junior Adminis
trative Grade (Selection Grade) not
less than 16 years' total regular service
in Group 'A' of the service.

4. Ju.v.or (Sdcc.i.,. By on ,he bnni. of .c.iori,,- OIB»„ wlj,
cum Rs. 2000 in. Junior Administrative

Grade)

5. Junior Administrative Grade

6. Senior Grade

7. Junioi^^^rade

-fltness

By promotion

Grade and have stagnated for not less
than 2 years.

Officers in the Senior Grade with 5 year's
regular service in the grade.

By promotion on the basis of seniority- Officers in the Junior Grade with 4 years'
cum-fltness- ' regular service m the grade.

fi) 50% by promotion Officers in. the Grade-Ill of CIS with
(ii) 50% by direct recruitment in accor- 3 years'reg^i-service m the Grade.

dance with sub-rule (2) of rule 7.

SCHEDULE IV . ■

[See sub-rule (4) of Ruie 7]

rniwrpnSTTTON OF GROUP 'A' DEPARTMENT PROMOTION COMMITTEE FOR CONSIDERING CASES OFPROMOnON ^rcONpSlTroN OF GROUP,'A'. POSTS mCLUDED IN THE INDIAN INFORMATION
■SERVICE (GROUP 'A') . , . _

SI. . Nameof the post
No.

1. Supertime Grade

Group 'A' DPC (forconsidering
confirmation)

Group 'A' DPC, (for considering,
confirmation)

1, Chairman/Member , Union Public 1. Chairman/Member , Union Public
Service Commission Service Commission

—Chairman -Chairman

- 1

'2.- Senior-Administrative Grade (Level-I).

3. Senior Administrative Grade (Level-TI)

2. Secretary, Ministry of Information 2. Secretary, Ministry of Information
and Broadcasting and Broadcasting

—.Member —Member

1. Chairman/Member, Union Public 1. Secretary, . Ministry, of Information
Service Commission ood Broadcasting ■ • •

. . • —Chairman —Chairntari'

2. Secretary, Ministryof Information
• and Broadcasting .

.  ̂ —Member
3. Principal, Information Officer, Press 2. Principal Information Officer; Press-;

Information Bureau Information Bureau- :
-Member" ' . - —Member-

1-. Chairman/Member, Union, Public 1. Secretary , Ministry of Information:.
Service Commission - —.Chairman -and Broadcasting . —Chairn-ian.

2. Secretary, Ministry of Information , .
•  and Broadacasting —Member

3. Principal, rnfffrmatlon Ofiiccr, Press 2. Principal Information Officer Press
Information Bureau . . —Member Information Bureau . —Member

4. Junior Administrative Gra.lc (Selection 1. Principal Information Officer. Press
Information BureauGrade)

5. "Junior Administrative G,-ad:

. —Chairman
2. Joint Sectetary, Ministry of Informa- 'V »

tioh and .Broadcasting (dealing with
'  Indian Information Service) . . - - "

—Member J . ' .

1. Chairman/Member, Union Public 1. Principal Information Officer , Press.
Service Commission —Chairman Information Bureau ...Cli,. imian

..-i. Principal Information Otficer,. Press 2. Joint Secretary, Minislry oflnfdr;- ■
i-rV. Information Bureau . -Member I 'maiion and Broadcasting, (dealing.:

.■ v!3; Joint Secretary,;:Minlstry.of Informa- \vith Indian " Information Service) -
'""' tionand Broadcasting ■ —Member ...Member : -

I'-

p.

&:
r .

r.
I. ^1]

m
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6. Senior Grade

3
1

m,
?#»

1. Sccrcuiry, Ministry of information 1
and Rroadcasting —Chairman

2. Principal Information Olliccr, Press 2
Information Bureau —Member

3. Joint Secretary, Ministry of Iiiforma- 3.
tion and Broadcasting —Member

.7. Junior Grade Chairman/Member, Union Public Ser- 1
vice commission ' —Chairman

2. Joint Secretary, Ministry of Informa- 2.
t'on and Broadcasting (dealing with
Indian Information Service)

—Member

3. Anofficcrof the Senior Administrative
Grade of Service to be nominated by
the Government ' —Mentber

Principal Information OOiccr, Press

Information Bureau' —Cliairman

.  Join Secricary, Ministry of Inrovma-
tion and Broadcasting (dealing iviih
Indian Information Service)—Member.
An officer of Senior Administrative

Grade of the Service to be nominated
by tile Govt. —Member

■ Joint Secretary, Ministry of Informa
tion and Broadcasting (dealing with
Indian Information Service)

—Chairman ■

An Officer of Senior Administrative

Grade of the service to be nominated
by the Government

—Member

NOTE [

■  ing^ of tl e tSmWrn? I'roJ-d i Commission shall not invalidate thc.proccd-
'  ' rovided that the Member was duly invited but could not participate in the dtlibcrrtions

d'lf Pwmotion Committeedueto pre-occupation-informationforwhichwillbe invariably sent immediately m writing, provided further that majority of the members constituting the Uepartnten.al Proir.! cZ- '
mittec are present m the meeting. . 'romouon com-

Tire procKdir® of lire 0opa,i„remal Ptomoiion Comniiilce polaiinsloc.iiilmtiliori shall Ire asm to lire Comiiilsiioji

e:'bsTTdsdj.rsi;T;'s;.ri'rhtohs7o^
NOTE II

[No. A-4201I/1/82-CIS]
C. L. ARYA, ny. Secy.

(TTPRT ̂trnTT) •

Tf fefr, 4-,<di], ' 19S7

art tpw ^ ̂  .t. fitW ̂  ̂

1. tiftTcr dTRr iflT:. nrTT :

(.1) p « hw W.™ fe, droat (;,feiPr mr) ̂  ftw.(TO Pm, ̂  dn-TOw) Pm o ,
( 2) T R TqriTiR jftoTRw ̂  rrw gpf 1 ' -

_  2. rtTT, A mpm: 'IT « ™, WT ste Tim ™ mi (im- m .am ̂ r-

;i. -im =?iT sfk ^rtmr trrfr ; ̂  qtgfiT, Jtm-w ™ ^ •- -. : '

^ :-(T) fipm rrrfeRm t?HV fwr t, nr.
i-'T) r.-Md XNT gfr TT xrrfr Trfr % afrf^ grr [IfrTr 571^ ̂  i .

TT UT -mg 7^ gmj:'

-p-'-I -tIt %xjT-T 'iTTirrr TT Tg -TMrorFr g'l -PtT [t; I'uu mr-T r>=r -TrCnr -A-r r
XTn^rT.g ifT- mrr -1777 =r fMir rtr-T ■> pfT gg fw -Vr T 'tFRPT ^

I  ;

l!
I:! -

i! 'M



r^ 'STiTfr ?Tir>\ 5- — „ I^- : ,

ifsr ^

1-

1-
f-5

5f?rr?rf^ ^'off /'jrirffn-a- » -v* - c)
•!; ■ Jr>-T% tr T^'T TT f^^n: ^■' S: e,* ' "

P-fnrfn Sfr^ ^rwr^ ^ : , ^ ^ %?n: ^

®0";-

jT^Tf^rfi^ ?5''fr /jtsPtj? . ■- "" '"^ ^—<»•») # frjte V Z '4T"
% ?TrJr% qx

% % ̂ fr ^fiT% ^r
(3)

p ■-
&"- —

:^^^^.5wr?r/% ?^aff. . . ^ ^I~~Z ~~~ f^)
:(.^5oo-57oo^. ) ^ Prm ^^„p, %

-  ̂ JI7; 2. 3^,
jmTwq- -^:- 'fJm 7/0//.,^ . , ^ _^^nyr

[|" ■ S,r (w, .VM ^ tw if ^ ^,K  ;■££_ 'v^" -ii-= <frr -.Tr 3- n-^,> ^ " ^'■'" I" =1 1 =ff ?Tf'Trqr q-f

. (?f9ffjq-#§!}-f 2)sR

f^- 42011/

-  '^.^- !??^' ^^*"1^ £:tz t.
-& 5s,_,. :.i,: i '"™''"'""V> p ,. . .jt,..tc/nDPi-. 1991■piS.R. 581.^—^Jn exercisfi"'rif ti
■ Tevjisicns of Article' 205 of th, <^o"-fer/ed by th ̂

^'■'®''= ^Group "^'T RuleT'^^lPsy"

fe|(j.) They shall come inf. cr~r-i XK " / <^W''"cmii;nt Rui s Kig jThey shall mmp r '
sft^r

the Indian Tnfr*r»v..,<!_ « •- •
jSf - ■ "• "" *J/iicial Gazelle — '""'^||jhe Indian lnformaao

«il,e'"u!S5 sv ■■■«Sr,?A* ,-iJf'S
fnf j .®P®'^''nental Promnfi '5,''°'^'ti6ndation ofm accordance v.itb ''scheSvlTlvlC'"^^^^^

„ ,,Se.^
? -(i)'For ciik ,~.t^ y-v ■ • • - . ' ,T ,sub-rule (4)

00 After sub-rule f41 i. i .shall be inserted name% ; J''® ^^^'owing sub-rule
tt/C'l f-nr(S) Th

.f mU -7 t.i^f| Cj^^Jsthu'ed, namely :-! ' foUowing shall be
•  • ■iy':.

e selection of officers f.

ttro^ffirat I?;®-" «s
in accordance wiih 3cliedafe°v'"'"®® cpnslitwed

ovj,— «.n—
7 Tf^*' trzr^~ U:'
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chedule r. fhc following sfiall be.snbsthuted namely •
.  ■ SCHEDULE I

Name, NUMRpr -e (See Rule'4) . - —
VARIOUS GRADES OFINFORMATION SERVICE (GROUP A')

S- Grade and Pay Scale
No. Total No,

of Posts
Designation Ministry/Department Office

1  2

U Higher Grade
Rs. 8000/-(fixed)

2. Selection Grade
Rs. 7300-7600/-

3. Senior Administrative Grade
; Rs. 5903-200-6700/-

m

Eq.'.;3i(l):J>5

INDIAN

No. of

, Posts

4. Junior Administrative Grade
(Non-Functional Selection Grade)
Rs 4500-150-5700/-

5. Junior Administrative Grade
(Rs. 3700-125-4700-150-5000/-)

1  Principal Information Officer Press Information Bureau

2  Director General (News)

5 n , director General
V Y, M , ■

12 Additional Principal Information
Officer.

Director

Registrar of Newspapers
for. India

Additional Director General
(News), Headquarter Co
ordination

Additional Director General
(News), (News Room In-charge)

Additional Director General
(News) (Reporting)

Additional Director General
,  (News) (Hindi News)

Special Correspondent (Abroad)

87 Chief Editor

Chief Editor (News)

Chief (Media)
Director, Public Relations
Director (Media) :
Deputy Principal Information
Officer. 1
Deputy Press Registrar

Editor-in-Chief

Special Correspondent (Abroad)

Joint Director

News Services Division
. Directorate General; All India Radio
Directorate of Adverstising &
Visual Publicity

Press Information Bureau

PublicatioiTDi vision
Research & Reference Division
Directorate of Field Pu blicity
Central Monitoring Services,
Directorate.General,
All India Radio

Office of the Registrar of Newspapers
for-India. ;

News Services Division
Director General: .
All India Radio

News Services Division
Directorate General :

All India Radio ;-.7s
News Serviccs^Diyision ' '
Directora'fc'G&eral
All India Radio.
' News Services Division

Directorate.General:.
Ail India Radio

News Services D vision
Directorate General
All India Radio.

15/i of Senior Duty posts (i.e. all
duty posts at the level of Semor Grade
and above) in the Cadre but not mor
than the number of posts.mentioned
in the Junior Administrative Grade.

Publications Division
Ministry of Health Family Welfare
Directorate General :
Doordarshan. ' ■'
Ministry of Health & Family Welfare ■
Press. Information Bureau.
Ministry, of ,Rural,.Devclop,n)ent. ,
Press Information-Bureau"

Office of the Registrar of Newspaper^ '
for India, -i:;;;. .. -
Sainik Samachaf, Directorate of Public
Rclations:(Defenre); ^ • T. ,
Ministiy of- Defehce ■ • i v: r- ;
News Services Division . ^

Directorate General ;
All India-Radio - - .- .' '

Directorate of Field Publicity
Research & Reference Division

1

1

1

1
1  -:?l

1
1

1  -

1 ■ '^^1

1

#1
'  I

1 m

2

.  ••".TP.I

^1

1

'-1J
5^1

25ii

- 4*31
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2 Assistant Press Registrar

Campaign Officer

Public Relations Officer.

Senior Commentary Writer
Deputy Director

Editor

S>1

&

i.v -

i:e. all
Grade

ot mot

entioned
Grade.

Welfare

Welfare ;v

■"■; . ■

^ent

ivspaper. ...

te of PubHc . '
r~U-'

ry
ion

■.■srr- v"';
W4

i

Copy Tester

Office of the Registrar of Newspapers
for India
Directorate of Advertising &
Visual Publicity
Directorate of Public Relations,
Ministry of Defence
Films Division
Directorate of Field Publicity
Central Monitoring Services
Directorate General,
All India Radio
Publications Division
Sainik Samachar,
Directorate of Public Relations,
Ministry of Defence
Minis:ry of Labour
News Services Division

5

12

INDIAN

1 3

••N, No. of
Posts

-Vv,.:.

-..i«"?6i'-SeDiorGrade- : . ,
'-f (Rs. 3000-10a-35()0-125-4600/-l

{ - ,

pers

Publications Division.
Directorate of Public Relations,
Ministry of Defence
Central Monitoring Services,
Directorate General;
All India Radio
Directorate of Advertising &
Visual Publicity
News Services Division
Directorate General:
All India Radio
Directorate General ;
Doordarshan

5

9

11

17
1

1

■  - ..-Si

Information Officer
All India Radio

-J - ■ - ,

Press Information Bureau
Central Bureau of Investigation,

54
1

■■ ■ '
Ministry of Home Affairs.

Editor News Services Division,
Directorate General ;
All India Radio

39

Directorate General :
y. .--"i::. •-'! ■ " • Doordarshan 26

i_ ■ ■ 1 ■■ ■■ Research Officer Research &. Reference Division
Press Information Bureau
Directorate of Advertising &
Visual Publicity

3

1
1

—■ Senior Correspondent-cum- Publications Division 9
Editor

- li. . ■ • Regional Officer Directorate of Field Publicity . . 8
v.. Advertising Manager Publications Division . . 1

; Officer on Special Duty '  Ministry of Information and 1
.. . .

-  ■ Broadcasting
Talks Officer External Services Division, 3

"'■ v. ;Vi • ' t-. ■ ' .
- Directorate General:

All India Radio
-.'I, . ■' Senior Correspondent News Services Division, 9

c-cv- •• - ' • -

.r
Directorate General ; "

■ ■ "^5' ^ All India Radio

.'.'k' Public Relations Officer Central Reserve Police Force,.. 1
Ministry of Home Affairs. :

'• . /; • Ti. r ■ < Special Correspondent
(Abroad) —

News Services Division, .^' - -
/.■Directorate General:

All India Radio /

/  2

afiaza
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Junior Grade
(Rs. 2200-75-2800-EB-l 00-4000-/) 218 -Assistant Editor

- 4

Publications Division ' ̂ ' ■ i

.Assistant Information Officer
inspector of Exhibition

Assistant News Editor

News Reporter/Correspondent

Assistant Director/
Assistant Director Monitor

Field Publicity Officer/
Assistant Regional Officer
Assistant Research Officer

External Services IJivision, /
. Directorate General

All India Radio

Press Information Bureau
Directorate of Advertising &
Visual Publicity
News Services Division,
Directorate General;
All India Radio ' - \
Directorate General:
Doordarshan ~ .
News Services Division
Directorate General:
All India Radio
Central Monitoring Services,
Dir^torate General:
All "India Radio
Directorate of Field Publicity

1

54

6  :;f

58 W

47

28

M

1

Research & Reference Oivision

.(iv) For Schedule III, the following shall be substituted, namely
t

SCHEDULE III

VARIOUS CRAPES OP POSTS. icLUPED
s.

No.

Grade Method of Recruitment

I

Field of selection & mihlffium qualifying s( rvice
for ;promotion.

1. Higher Grade
(Rs. 8000/- Fixed)

By promotion failing which by transfer on
deputation (including short-term contract) Officers of the Selection Grade with two yeS'J

regular service in the grade.
Transfer on deputation (including short-teml
contract) .. ■ . v.'Haj
Officers of the Central Government/Union Tbroj
tories/Autonomoiis bodies/Public Undertatinf^uuao cnucriaKjngs/i

statutory Organisations/Research Institutions/I
T JniVPrclftAC/Ciarvtf L'-J .
'  iu:»iiiuiiun

Umversities/Semi

By promotion'  2. Selection Grade) '
(Rs. 7300-7600/-)

3. Senior Administrative Grade Bypromotion
(Rs. 5900—6700/-) -

4. Junior Administrative Grade By Promotion
(Rs. 3700-5000/-)

5. ScnioF'Giude

(Rs. 300(^-4500/-)
Tiinfri*R6. Junior Grade

: (Rs, 2200—4^/-)

By promotion on the basis of
seniority-cum-fitness. •

•  (0 50 % by promotion

00 50 % by direct recruitment in accordance
with sub-rule (2) of Rule 7.

-Govemment Organisation^
(a) (i) Holding analogous posts on refulf

basis; or ^ . 1,; V, ' ; ->- ■ ;5
(ii) with 2-years' reguiar service in-pps]

in the scale of Rs." 7300/-76()0/i '
"equivalent. / ,r '

Officers of Senior Administrative Grade,;\^l
three years' regular service^ in the Gr^^
Officers of Junior Administrative Grade^wf
S ye^s' r^ular service including SerVi^J™
any, in the Non-Functional Selection GialcOT
17 years' regular service-^ Group
out of which at least 4 yeais'. reguiaf;^^^
should be in, Junjor Administrativev,;^
Officers in the Senior Grade with five.f}^
regular seMce in' the^^del^
Officers in the Junior Gfhdc' with four^
regular service, in; the grade.
Officers in. Senior Grade of Mdiaa lnfo^
Service, Group 'BC with 3 years'reguiar
in the. grade.

^OTl
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>) For Schedule IV, the following shall be substituted, namely:- '-jb
' /; SCHEDULE IV

• 7e, '>, t .(See sub-rule-(4) of Rule .7) V

S 7
^ M

%- --
fe-i:

paOMOTON

' ^'"^".^TiL'jjostand Group'A'DPC (for considering promotion)^ "S. . Name of the post
Mo. scale of pay

,  1
;.4

1. Higher Grade ■
Rs. 8000/- (Fixed)

1. Chairman/Member, URSC.-r^ Chairman
-2. Secretary, Ministry of Information , — Member

and Broadcasting . ^ :

2. Selection Grade
Rs. 7300^7600/-

M

1.. Chairman/Member, UnibnPublic — Chairman
Service Commission ' : ' ̂

2; Secretary, Ministry of Information' Member
and Broadcasting. w

3. Principal Information Officer, - • - Member -
Press Information Bureau, —

New Delhi. ;

r 3. Senior Administrative Grade 1. Chairman/Member, Union Public ^Chairman
S(Rs. 5900-7600)

he NExrf
D IN THE J

ervice Commission,
, 2.. .Secretary, Ministry of information — Member .

and Broadcasting ^ ei,,-,'j r./
3. Principal Infiormation Officer, — Member

Press Information Bureau, . ■

New Delhi. . . - l . ..

ifying service
-..^4 Junior Administrative Grade 1. Chairman/Member, Union Public

S(Rs. 3700-5000)

ith two years^i

ng shbrt-tenn!

ervice Commission

2. Principal Information Officer
Press Information Bureau,

New Delhi.

3. Joint Secretary, Ministry of
Information and Broadcasting

Chairman

— Member

is^-'

— Member

./Union Jerrk
Undert^ings/u

I 5. Senior Grade
(Rs. 3000—4500/-)

Institiitions/i
rganisations _

its on "Tegul^

1. Secretary, Ministry of Information — Chairman
and Broadcasting. -r;:;;- '

2. Principal Information Officer, — Member
Press Infrmat ion Bureau .; , : <

3. Joint Secretary, Ministry of — Mem_ber
Informtion and Br9adcasting.: -vj . ;.;;pnr. :

service in ■ pbs'
7300/-7600/.-;1

§6. Junior Grade"
(Rs. 2200—4000/-),

[ive Grade

in ■ the" Grade
tive Grade
idiitg
election

Grouip

Its' r^l& ,s^
imstrative.'.^O^
ie wiffi 'fiy^'

1.. Chairman/Member, Union Public ^ Chairman . L Joint Secretary, Mmistty—Chairman
.  ... Public Service..Comniission; : v-;/; ■'^'^^9™8t,|on ..gs ■
2. Joint Secretaiy, Ministry of ; '— "/Member ■ .' ■ and Broadcastiiig. (draling .

liformation arid Broadcasting (dealing " ^ M Indian Ittforpiatign; ̂  :^^
. with Indian Information Service) ; ' - "v
2.-An Officer of Senior Administrative— Member 2... An 0®^®^

.  Grade of the Service to be ; _ - Administrative Grade of the
nominated by the Government ._ . "l . Service to be nominated by^, .. ,,r

c- ■e.i'
Indian infdi®Sa
rears'-regular,?^ Depart

/•Service

^ evt.
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(vi) after Schedule IV, the following Schedule shall be inserted,^namely;:
SCHEDULE V

" - ; "-fa

[See sub-rule (5) of Rule 7]̂ fH . n

METHOD Of RECRUITMENT. FIELD OF SElBCnoji'AND MgWji;SSes for appointment to pos^ ™pS™TAr pr™^ po" -ConsiderI
TION.ORADE) AND COMPOSITION OF DEPARTMEN ^ (NON-FUNCTIONAL SEL*

aERVICE. OROUP-AL

Grade
Method of
.Recruitment

-I* -

service for appointment to Junior consiaering -nVfrnfiup r-i
Administrative Grade (Non-Functional - Officers , T '■ Qradej-'-l
Selection Grade). (Non-Funct.onal Selection Grade)^

,„„i„',Idmipit-.tlv=' Rya.l«..on '' "Si'ofZru -"Sifl
ssr"-'
(Rs.4500- 5700/-) suitability Group A posts

be taken into account. ■be taken into account. ,

NOTE

NOTE

following amendment has been NOTIFIED; - .aJ'W
S.No. No. & date of Notification

1. F. No. A-420I2/3/87-CIS
F. No. A-42012/1 /88-CIS
(Amendment No. 2)

V
'J0[No.A-42011/l|^-

S.D. KUMAR, UnJegl

3f>7; ^WfTT

(mTcT ifkB-f^^FT )
2 0ftrcT^- 1991

strt™ S rsi-Si^s.; .Si:
(2) ^ TTSfT^ Tl ̂ fT^ ̂  '

fFTf3. .T?-^7r, -731 Tf TTTirr^-^
t?qT^ ^ 2 4 R t

3, ^ ̂  TSfir, THT-tflRI, UIII ^sM "Ift ■ ^ T?I Vi,
5  ti '■■■ '■■ ■jcy'; .:;cp

j—; 5.,?,-#r"!tI 5t<Fft T5ft ^ aftfe 3» ft ft<[ sufe ̂ JlSM^^S^iS^iS,

SSsnTC'
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5.  imcd -S-l CX) ^-3

No. A-320l3/2/97-n3 U
Govornmsnt of India / ̂

Ministry of Information and Broadcasting ,
cei^oooeo

Nsvv Dslhic, dated: O0,O9<.1993

\ - .

AadsBh No. 1Q4/9B-IIS

Ths Prasidcnt io plaasod to te^rnirtato tha ad-hoc
sfficiaticn of tho foiicv'^iitg Sanior Grade offieera af IIS,
Group 'A^^in the Junicr Adminiatrativra Grade^with immediato
affect and^post thsra as indicated agaimat their namesx-

S.'io, Nsmo of ths afficsr

Shri Dhoian Ram,

2(1 Sho S,N. Panigrahi

Prassnt
p03 ting

New posting

Joint Director Information
DfP, Bhopal Officar, PIB,

Kota

Chief Editor Copy Writer,
M/a Health S. DAVP, NewDolhi
Family Welfare,
Govt, of India,
Nsw Delhi

( >.K. VARMA )
Under SQcrotory to the Govt. of India

Isl, 338 45 97

P

«

Cspy to:.-

1® The affiasrs csncarned.

PIDfl PIB, N©w Bsihi

DG, DAVP/DD(Admn®), DAVP, New Delhi

PS-AQ (IRLA)@ M/o AGCR Building, Hav^ Delhi

DPPs Navj Bglhi/Bhapai with a rsquast to rslieve tha offica
with ItTsmadiats affect .

Dy.®,. Secretar.y CAdmnc )v M/o Health; &. Family Wslfar
rsquest to rsiitsva tha officar isfiraediately

PIB, Koto

PS to JS(P)/ PA to Dir (PS.A)/US{II5)

Guard file/ Parscnal file
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(  P.K. HlfTAL )
Ssction OfficarW
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No. A.32013/2/97-115(1)
government of ̂ndia

ministry of information & broadcasting

New Delhi, dated the f December, 98

OFFICE memorandum

Subject; Representation against termination of ad-hoc promotion.

The undersigned is directed to refer to tep-enferion dat^
the 3- November , 98 from Shri SX Panigrah, ,,,,
Group 'A' on the above subject and o y regular basis was
purely on ad-hoc basis and is ^ . constituted for the purpose
dependent on the recommendations of DPC y ission did notby the union Public Semce C—^^ -

(VIJA

Under Secretary to the Govemfti

Shri S.N. Panigrahi,
214, Laxami Bhai Nagar,
New Delhi.

Noone

lA)
of India

lk38 7930

.-.:r

as



v.^ 719^3 W99-AP.3

UNION PUBLIC SERVICE COMMISSION
DHOLPUR HOUSE, SHAHJAHAN ROAD,

NEW DELHI-110 Oil'.

December 9, 1999.

To

The V'SecretarY to the Govt. of India
Ministry of Information and Broadcasting,
New Delhi.

(Attn: Shri Ashok Kumar, Deputy Secretary,

Subject:- DPC - Promotion to the Selection grade of
Indian Information Service in the pay scale or
Rs.22400 - 24500 . 1

Sir,

I  am directed to refer to your letter No.,
A.32013/5/99-IIS dated the 22nd November 1999 on the
subject mentioned above. The 3 vacancies ^ported

'  therein are on account of promotion of Smt. n.j.
1  Krishna to the post of PIO in the Higher ^rade of IIS

.  ' with effect from 20.3.99 and upgradation of 2 SAG posts
■  • j to the level of Selection grade of IIS vide Ministry of
"  Finance (Deptt. of Expenditure) Notification dated

15.9.99. Thus, all the 3 vacancies pertain to the year
^  1999-2000.

2. For the 3 vacancies, as stated above, the Ministry
have held 10 officers 9ligiy.e for consideration—for

,  ••• promotXon7~TI6wever ,"attentibri onhe MinTsW in this
' connection is invited to DOP&T OM No. 22011/9/98 Estt.D

dated 8.9.98, according to which the^crucial date of
eligibility for promotion is 1st January of the vacancy
year from the year 1999-2000 onwards. As such, the
crucial date of eligibility in this case _ is 1.1.1999.
It has been observed from the Seniority List forwarded

■  \ . by the Ministry that only 4 officers viz., S/Shri
Bibekananda Ray, Suresh Chopra, Sahab Singh and A.K.
Sengupta have completed the requisite 3 years qualifying

'  . service in the SAG as on 1.1.1999 and as such only
/  these 4 officers, are eligibile for consideration for

promotion against the vacancies for the year 1999-2000.

3. It has, inter-alia, been mentioned in the Note for
DPC that consequent upon pronouncement of variou.^.
judgements of the Hon'ble CAT , the seniority lists of

)  all the officers have been revised in all the grades of
IIS. The Govt. had filed an SLP in the Hon'ble Supreme
Court against the judgement. The Hon'ble Supreme Court

CONTD...2/P
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had deliverel its judgement on the SLP on i2_4.99 an
the Ministry have referred ,the judgement to the Ministry
of Law for interpretation. The Ministry of
referred the matter to the Attorney General of India for
clarification.

4. In view of the fact that the consultation and
further processing of the case may take a long time, e
commission have been requested to consider P^^^^tion to
the selection grade of IIS on the basis of the existing
seniority list subject to the outcome of the
consultation with Ministry of Law.

5, In this connection, I am to say that the specific
havedirections pronounced by the Hon'ble Supreme Court

nai been spelt out by the Ministry in the Note
It has been stated that the seniority lists of^all
officers have been revised in all the grades of iIS on
the basis of various judgements of the CAT. There ore,
it is not considered advisable to convene the DPC on
the basis of the existing seniority lists in this case
as also in other cases pertaining to promotion to the
SAG and JAG of IIS since that may invite contempt
proceedings.

5  In view of the position mentioned above, the I
Ministry is requested to kindly furnish fresh proposal^\
to this office for consideration of the Commission after
taking into account the judgements pronounced by the CAi i
and the Supreme Court as also the opinion oi the . Ij
Ministry of Law thereon. Till then, no action is ,^i
i^ssible at this end.

I

Yours faithfully,

(PfR. DHIMAN)
UNDER SECRETARY

Tele:3383991 Extn.4158
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No. A-32013/2/97-US
Govcnunent of India

Mini.stry of Infom\ation and Broadcasting
•A' Wing. Shastri Bhawan. New Deilii

R-b

New Delhi dated 12'" Scplcmhcr,2000 ,

O I^TICE M VM O RANDIJA1

Subject; Termination of ad-hoc ofiiciation in Junior Administrative Grade of HS Group
'A' - representation from Sliri S.N. Panigralii, 10, PIB, New Delliiiegardmg.

The undersigned "is directed to refer to the representations dated 17.2.99 addressed
to Secretary, VI/o Personnel, Public Grievance.s and Pensions and dated 5.4.99 addressed
to the I-Ion'ble President of India, from Slui S.N. Panigralii , a Senior Grade officer of
hidian Information Service Group =A' presently posted, as Inloimation Officer,
Delhi imd to say that as already . . . infoimcd \idc this Mlnistiy's OMs dated 1.12.98 i;.
22.03.99. his promotion to JAG had been purely on ad-hoc basis and his inomotion to .lAG
on recular basis was dependent on the recommendations ofTTSC's DPC. lie was duly
considered for promotion to JAG of PS Group liy a DPC. for iiroiuoii(.)n to JAu. hdd
in UPSC in .March-April, 1998. However, the .said DPC did not recommend Inm lot
promotion. Hence he was reverted back to liis substantive post.

2. Slui Panigralii is also informed that the Ministry has aliTcady lorwaidcd a proposal
to UPSC for convening a DPC meeting for consideiing promotions to Junior
Administrative Grade of Indian Information Service Group and his name lias^been
included in the consideration zone. His request for ad hoc promotion to J.AG of LS Gioup
'A' could not be considered earlier as the seniority of officers of HS Group 'A' was under
reMsion, in compliance with Hoifble Supreme CourPs order dated 13.4.99.. A
for regular promotion to JAG of PS Group 'A' is now under the consideration ot UP^t.
and it would not be possible to consider any ad hoc promotions to JAG.

3. As regards his request for providing the guidelines adopted by the DPC foi
promotion to JAG of IIS Group 'A', Slui Panigiiu is advised to refer to 'Swamy's Manual
on Establishment and Administration'.

4. Regarding his query on the years in which he was given belorv bench mark
grading ,Slui Panigralii may be aware that the ACR is a confidential document and as sue
^any information about the same cannot be provided.

/F-
(.Ashok Kumar )

Dcputv .Sccreian,' to the Govt. oflndia
Tel. 33 S 47 54

Shri S.N Panigralii
Information Officer

Press Infoimation Bureau

New Dellii

C^py to : PIB, New Delhi ( Slui N.K Gupta. .\PIO)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

d.A.No. 1568/2000

S.N. PANIGRAHI APPLICANT

Vs. ■

UNION OF INDIA RESPONDENT

REJOINDER OF THE PETITIONER

/ Tlie petitioner begs to submit as hereunder :

FACTS OF THE CASE IN BRIEF

One and the only issue the O.A. raises and challenges is the legality of the

petitioner's termination of ad hoc promotion to JAG, while his juniors were allowed

to continue; in breach of the Rule below for termination of ad hoc appointees ;

"  when regular promotions are made subsequently, reversion of the ad hoc

appointees should take place strictly in the reverse order of seniority- the

juniormost candidate being reversed first." (G.I., M.H.A., D.P.&A.R., O.M.

I  No. 36011/14/83-Estt. (SCT), dated the 30^ April, 1983 and 30*^ September,

1983) : (A-8).

Neither fresh ad hoc promotiont nor regular promotion to JAG is at issue in this

O.A. Except R-1 (ad hoc promotion order dt. 21.8.1997) all the Annexures in the

Counter Reply are either unrelated or already submitted in the Plaint. Thus R-2, R-5

and R-6 are irrelevant, unrelated and unwarranted and annexed by the respondent

simply to confuse and misdirect the Hon'ble Tribunal.

That regular promotion is not at issue in this O.A. and DPC meeting in UPSC is not

involved in the matter of ad hoc promotion / reversion.

r



3. That the petitioner on 15.02.1999 (FN) had met personally Sh. Rajiv Ratna Shah,

then Additional Secretary in-charge of the IIS cadre in the ministry and handed over

the appeal of the same date (A-7) against the OM. dated 01.12.1998 (A^6); wherein

he had requested inter alia for obtaining the opinion of the DOPT in the matter of ad

hoc promotion / reversion. At that time the petitioner was waiting for his

posting. After Sh. Yogendra Nath Chaturvedi took over as Secretary in the ministry,

under whom the petitioner had worked during his illegally cut-short ad hoc

promotion, he met him ahd had handed over the representation dated 19.08.1999

(A-9) (Secy. Diary No. 1572/99), wherein his attention had been specifically drawn

to the happenings of 15.02.1999 and again requesting him to refer the matter to the

DOPT. But all these earnest efforts including two communications from the DOPT

fell on deaf ears, as the vanity striken respondent was dead set not to admit its

wrongdoing and revise it. In view of facts stated in Para T& 2 above, DPC, UPSC

and fresh seniority list are unrelated to the limited issue raised in this O. A.

4. That representation dated 05.04.1999 to the Hon'ble President of India was

submitted to Sh. A N Shetty, Director in the ministry (Diary No.543, dated

05.04.1999) and was regarding supersession of the petitioner ahd hence irrelevant in

this O. A. In view of facts stated in Para 1 & 2 above, DPC, UPSC and fresh

seniority list are unrelated to the limited issue raised in this O. A.

/

5. That in the light of the real and factual position stated hereinabove, none of the

counter points have any ground to stand upon and all fail miserably. The petitioner

prays for allowing the O. A. with all reliefs prayed for.

PARA-WISE REJOINDER
(

Para 1.& 2. Need no cohiments.

Para 3. In view of representation dated 19.08.1999 (A-9) which specifically refers to the

appeal dated 15.02.1999 (A-7) the respondent cannot take the plea of non-receipt



thereof. It only demonstrates casual and negligent handling of serious matters by the

respondent and/or its poor house keeping. The petitioner has at least one experience

of the respondent losing trace of an acknowledged document. The representation

dated 17.02.1999 (A-10) to the Secretary, Ministry of Personnel, which the

respondent acknowledges receipt of, was on the samelines as thatof A-7 and still

waits for - "Comments of Ministry of Information & Broadcasting may be

passed to this department immediately." (A-4)

Hence the O.A. is well within the limitation prescribed in the Act.

Para 4. Facts of the case ;

^  a-c) Need no comments.

d) The OM dated 01.12.98 (A-6) stands appealed by A-7 dated15.02.99, A-9 dated

17.02.99 and A-10 dated 19.08.99. None of these have been replied to by the

respondent. R-6 is a crude attempt at demonstrating (non-existent) promptness of

the respondent to a "non-existent appeal to the Hon'ble Preisident against existing

termination of ad hoc promotion". As stated in Preliminary Para. 4 above the

document deals with supersession and not ad hoc promotion. The petitioner is not in

the know of the respondent ever issuing any OM on the matter on 22.03.99. No

copy of the non-existent OM has been placed on record. It is simply a futile attempt

at inventing non-existent evidence. In view of facts stated in Preliminary Para. 1

.  violation of DOPT regulations and practices are self-evident.

e) That in view of DOPT's asking the respondent; "Comments of Ministry of

Information & Broadcasting may be passed to this department

immediateIy"(A-4) and nothing having been communicated to the DOPT, the'

petitioner stands by his plea. Preliminary Para. 4 above clarifies that the

representation dated 05^04.1999 is regarding supersession and not against

tennination of ad hoc promotion. Hence OM. Dated 12.09.2000 (R-6) is unrelated to

the limited issue raised in this O.A., that is legality of termination of ad hoc

promotion.



/

f) That as clarified in Preliminary Para 1 & 2 this O.A. is not for regular promotion.

The petitioner stands by his plea. Found not fit for regular promotion by DPC does

not ipso facto make the petitioner unfit to continue in the ad hoc promotion given to

him on the basis of seniority cum fitness criteria. The respondent admits in Counter

Reply Para. 4(b) that no adverse entry in ACRs has been communicated.

g&h) That as clarified in Preliminary Para 1 i& 2 the respondent's illegalities are the solid

ground on which this O.A. stands. The petitioner stands by his pleas. The illegal

termination not only deprived the petitioner of the experience of working in a higher

post, but also of the pay-scale (12000-375-16500) of the higher post along with

three increments, which his juniors numbering 13 are drawing. The petitioner is still

in the lower scale of 10000-275^15200. While petitioner's residential telephone was

disconnected the day he was illegally reverted, his juniors continue to enjoy the perk.

i) That one illegal act does not bestow legality on all subsequent illegal acts grounded

on it. Two DPIO(SS) in PIB Sh. S P Dash & Sh. B S Dhingra are many places below

the petitioner in the seniority list (A-11); under whom the petitioner was ordered to

work. If the respondent's actions are legal, what is the sanctity / utility of the

seniority list ?

Para. 5 Grounds;

a) Needs no comment.

b) The petitioner stands by his plea which is corroborated by A-9 & A-10. The

respondent has annexed R-6 simply to confuse and obfiiscate the limited issue of

legality of the ad hoc promotion termination order dated 08.09.98. Regular

promotion is not at all an issue in this O.A.

c) That once an officer is appointed on ad hoc basis it is self evident and conclusive of,

"proper screening by the appointing authority of the records of the officers." As

already stated in Preliminary Para 1, this O.A. is not for fi-esh ad hoc promotion.



d) That regular promotion is not at issue in this O.A. DPC, UPSC, etc. have no role

whatsoever in the termination of ad hoc promotion, the only issue raised in this O.A.

The respondent has illegally reversed the DOPT. Rule for reversion from -

"the juniormost candidate being reverted first" (A-8) to 'seniormost candidate

being reverted first'.

6 & 7. Need no comments.

8. a) That all the defences of the respondent fail miserably. The O.A. merits to

be allowed with costs.

/

i

b) The O.A. nowhere asks for regular promotion. So DPCAJPSC are not involved. The

termination of ad hoc promotion to JAG was done by reversing the GOI Rlile from -

"the j niiiormost candidate being reverted first" (A-8) to ' seniormost candidate

being reverted first'. Hence the prayer for the relief of-

That Aadesh No. 104/98-118 dated 08.09.1998 be quashed as illegal, bad in law and

null and void and status quo ante be restored. All consequential benefits of arrears of

pay, perks and allowances with 12% p.a; interest be paid.

- merits to be allowed.

c) That GOI Rules don't provide for pure and impure ad hoc promotions. The Statute

^  provides one Rule for ad hoc promotion, that is - "seniority cum fitness" (A-8) and

I  another Rule for reversion of ad hoc promotions subsequent to regular promotions -

"reversion of the ad hoc appointees should take place strictlv in the reverse

order of seniority - the juniormost candidate being reverted first." (A-8). If

whatever has been done to the petitioner is not illegal, then what it is ? Therefore the

relief prayed for is well founded -

" That exemplary compensatory damages be ordered to be paid by the respondent to

the applicant for causing unjustified suffering, harassment, humiliation and mental

agony to the applicant; so as to deter the respondent from repeating such illegal acts

in future. The applicant leaves the quantum of damages to the discretion of the

Hon'ble Tribunal."



And the Hon'ble Tribunal is prayed to award substantial and appropriate

compensatory damages.

9-11. Formal paras.

VERIFICATION

I, S.N.Panigrahi, S/o Padmanabha Panigrahi age 42 working as inforaiation

Officer in the O/o Press Information Bureau, resident of New Delhi do hereby verify that

the contents of Paras 1 to 11 are true to my personal knowledge and that I have not

suppressed any material fact.

Date: 13.11.2000

Place : New Delhi Signature of the applicant
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SENIOR GRADE

s. Name of the Officer Date of Date of Date of Post Held Remarks

No. and Method of Birth apptn. in apptn. in the

Recruitment liS, Gp. 'A' present Grade/
present Post

1 2 3 .  4 5  6 7

1. Shri R.K. Jha Raman

(DP)

2. Shri M.R. Naik

(DP) ■

3. Shri Dholan Ram

(DP)

4. Shri J.S. Dlibar

(DP)

5. Shri S.N. Panigrahi
(DR)

e!) Shri N.C. Biswas,
(DR) •

7. Shri P.K. Tripathi
(DP)

Shri K.M. Ravinderan

(DP)

^3 Shri M.P. Panda
(DP)

Ms S. Viswanathan

(DP)

1.) Shri S.P. Das
(DP)

Shri K.D. Dwivedi

^ (DP)
Shri B.S. Dhingra
(DP)

14^ Shri S. Nag
■  (DP)

03.01.42 27.03.80

06.08.45 27.03.80

11.04.43 07.07.81

11.06.40 07.07.81

01.07.58 21.01.87

10.05.61 . 16.02.87

14.02.56 09.03.89

19.05.44 26.04.85

15.03.47 26.04.85

27.01.47 26.04.85

15.09.44 26.04.85

06.07.45 26.04.85

25.12.45 26.04.85

15J Shri Ram Bodh Mishra 26.02.44 26.04.85
(DP)

Shri J.M. Nagpal 11.03.45 26.04.85
(DP)

17. Shri Syed Aiey Rasool 15.07.47 26.04.85
(DP)

lO Shri Allah Baksh
(DP) .

Ashok Narain

09.01.47 ; 26.04.85

30.12.44 ' 26.04.85

11.01.83

06.07.95

11.05.83

30.06.86

27.11.87

27.11.87

16.12.89

21.12.98

14.02.90

13.09.97

15.04.47 26.04.85 23,04.90
01,10.97

15.12.89

13.09.97

15.12.89 .

13.09.97

13.09.97

09.04.90

13.09.97

15.12.89

13.09.97

15.12.89

13.09.97

15.12.89

15.12.89

13.09.97

15.12.89

13.09.97

15.12.89

13.09.97

15.12.89

30.11.98

15.19.89

01.06.96

DPP, Raipur

NE, AIR, Kohlma (UOP)

10, PIB, Kota (UOP)

10, PIB, Jalandhar

10, PIB, Delhi

JD, DAVP, Delhi

DS, Deptt. of Edu.

JD, DDK, Delhi ■

JD, DPP, Bhubaneshwar

JD, NSD, Delhi

DPid, PIB, Delhi

DPIO, PIB, Lucknow

JD, DPP, Dehradun

JD, DPP, Shillong (UOP)

JD, NSD, Delhi

DPIO, PIB, Delhi

Sr. Commentary Writer P.

DPIO, PIB, Srinagar

Spl. Corr. Kathmandu

JAG (AD-HOC)

Ex-cadre

JAG (AD-HOC)

JAG. (AD-HOC)

JAG (AD-HOC)

JAG (AD-HOC)

JAG (AD-HOC)

JAG (AD-HOC)

JAG (AD-HOC)

JAG (AD-HOC)

JAG (AD-HOC)

Dhm.

JAG (AD-HOC)

JAG (AD-HOC)

Press lii/ormalib/i


